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/ 
P AaLlAMllft' OF INDIA. 

" 
CORRIGENDA 

to 

Re~ort of the Select Oommittee on, the Port Trusts 
Port,s (Amendment) Bill,. 1950, to:gether with the 
as amended. 

A. REPORT OF' THE SELECT GOl!:!ITTEE. 

Ilt.page 1, in line 23 frombo~tom, aft,r the 
Word "We" in~,trt the w<:>rd tfthl.nlc". 

B. 
" .t ~ ge .3,,. in' line 1, ~. ",1 A " rew "13" 

At page' 4, in line 1, for "'und'er" .t.!.i9. "unless" 

page 15, -

(a) in line:9, £2!::"Notwitllstanding anything contained 
in sub-section (1), where", refd "Nothing in 
sub-section (1) shall r6quire urther sa~ction 
of the". 

(b) in line 24, ·for "Nothing in sub-section (1)' shall 
require further sanction of the", read 
"Notwithstandi.ng,anything contained in sub-
section (1) where". . 

At page 25, -

(a) in line 5, for "land" read "landing" 

(b) in line 23 from bottom for "curent" read "cUITent" 

'Ju:. page 26,_in line 14, for "debentres"~ "debenture" . 
page JO, 

(a) il1 line 1, for "Begnal" read "Be nga' " • 

( b) ih linG 21, for "permises" read "premises". 

g~ 31 ~ in line 3 fro~bottom,: for "noi tfication" 
i\~itor-=-, '!notific ation" ,,:: ,:' t· '.- '; .:" ;.' . " . 

i-

~""""'~iii,-.-/..l-t- ........ ~.~~e .4...t:ro.m...bQt~QID. fef 2la.l~((" q,QQ 14iil: 
" .....; ,'. '" ~, :' ,~ ~ t., ' .. , ,; ~ , j : 

.'t1.=-:;~a~?~9,_:~~.t:~pe 5 from bottom, fot' "1950" read "1·905 
At page 46, in iine 27~ for "he"read '''the" 

·J\t"'pagc 54, in line 6, £l!lll the ~ord "theft. 

• JLtpag-e 55, in'line 2 from bottom, for "oi" read "off" 

• 4<\t pale 57, in line 3 from bottom, for "dfault,f1nancial' 
rea!! default, the financial". . ~ 

\' 

NEW. DELHI, M.N. KkUL, 
15th February,1951. SEC RET A R Y. 
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P ARLIAMEN,T OF INDI A. 

C orrigE!i1da' 
to 

The Port Trusts and Ports (Amendment) • 
Bill, 1951, as amended by the Select 
Committee. 

At page 5, in line 26, for wallowances" r~ad 
"allowance"~ ~ 

At pafie 7, in line 16 from bottom, omit "Stlctioll 
22A • 

At p~e 13 -

(a) in line 25, fOf "matters" ttl, ad "l&ttJers"; 

(b) 1n lines 10 and 11 from bottom, t.:2t "{4) :md 
(5)" r~ad "(5) and (6)". -

At pale 15, in line 4, !2I: "section" read "sectic ns". 

At page 22 -

(a) in 11ne 4 from bottom, for 
"Commissioners"; 

(b) in. line 2 from bcttom, f.!:!.2: "upon and ul'ldtlr" 
read "subject to". 

At page 24, in 1.1ne 10 from bottom, for "or" ~(ld 
"of". 

At page 25., in line 13, 'or "in" read "isw. . , 

At P8:6e.27, in line 23 .from bottom, tor 1tCommlssi(in.~Jr" 
~WConunission'orsff • . 

At page 28, in line 26, !.2£ "ohern road "othe:r.- • 

. At page 29, in 1ino 11 from bottom, oait "34". 
At page 34, in line 10 from bott.O-'Tl, m. "Corrttni8sion~r. 

read n·Gommissioners". -
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(15) At page 47, in line 27, ~ '''Diu" read "Diau". -
( 16) At page 53, in line 1 , fOE "nam~B" '. , 

rt::lad " nanle " • 
. ",' 

. I,.r 

New Delhi, M.N.' KAliL, . 

rhe 30th April, 1951. SEC R ~ TAR Y 
'~"i" ~ .! t'l ~~ I.'. I,. (J'~;. ,,' 

; ',., I" 

, 'j 



TH~~9.R'lllrR~~~~ .hND ·POl~~~::.(~ENDMENTrBIJ:.L, 1950"·J ... 
. REPORT OJ!' THE ~ELEC';!:' COMMITTEE 

We, • the imdersigDQd ine~berS' ~f th~Select 'COI~lI~i'ttee to ~hi~h the BUl 
further to amend the Bombay Port Trusts Act, 1879, the Calcutta Port Act, 
1890, the Madras Port Trusts Act, 1905, and the Indian Ports Act 1908 for 
certain ~urposes and to m&ke certain oonsequential amendments in the Cal~uttu. 
Port (Pilotage) Act, 1948, was referred, have considered the Bill and have . 
now the honour to 'submit this our report, with the Bill as amende8.! by; us . 
annexed- tJhereto. . 

Up~m changes pro~~ ~ us, which are not formal or·cons'equen..aI, we 
bote as: follaws : .;.... -

CHAPTER II 
AMENDMENT OF BOMBAY ACT VI OF 1879 - ... :;..!. 

OlaulJ6 S(a).--We have made a slight dra,fting ohange by substituting the 
word "mainly" for the word "principally". 

OlauB, 3.-We conSider that any notification or order issued by the Central 
Government should be published not only in the Ga .. tte of India but should, 
for greater publicity, be also re-published in the Official Gazette of the State. 
Provision has &ccordingly been made. 

ClauBe 6.-We think that the trustees should submit their resignation not 
to the Central Government but to the Chainnan of the Board. Necessary 
changes have been made. 

OlaulJ6 B.-Under the existing provisions, if an electing body fails to elect 
a trustee within the specified period, the vaoancy has to be filled in by nomi-
nation of the Central Government. We that when, for reasons beyond its 
oontrol, an electing body fails to elect a trustee within the prescribed period, 
the Oenbra.l Government should be vested with powers to extend the time limit 
for holding the election. Ne('essary provisions have accordingly been made. 

Clause 9.-We consider that the disqualifications which apply to eleotive 
trustees and trustees appointed by name should apply also to ez-dffj:.cio trustees 
and trustees appointed by virtue of offioe. We a1.0 think that mere oonviotion 
for an offenoe should not be regarded as a disquafIfication unless the conviotion 
is for an offenoe involving moral turpitude. Weare also of opinion that the 
Central Government should not be vested with powers to remove any dis-
(jualifioation of Q person which arises because suoh a person has any share or 
interest in any contract made with the Board. 'Necessary ohanges have aooord-
ingly been made. ~ 

Clause lB.-We have made some drafting changes in this clause. We 
recommend that no fee should be paid to the officers of the Government for 
attending meetings of the Board. 

OZo,UBB 13.-We coDlider that in order to give greater pUblicity to the pro-
ceedings of the Board, a summa.ry of the minutes of every meeting should be 
published in the Oftlotal Gazette of the State. We have amended the clause 
accordingly. 

We also recommend that the fees to be oharged for inspect;ion of the 
minutes of the proce~iJlgs Qf the Board by members of the public should be a 
nominal oJ)e only. 

869 P. I.. 
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Clause 14.-Vnder the proposed section 16A, the Board has been em. 

powered, without the previous sa.nction of the Central Government, to ,enter 
into contracts, the value of which does not exceed Rs. 2 lakhs. We consider 
that the limit should be raised to Rs. 7 lakhs. The clause has accordingly 
been amended. 

ClauBe 1S.-We think that the power of the Chairman to enter into con· 
tracts on behalf of the Board should be reduced from the amount of Rs. 10,000 
to Rs. 5,000 only. Necessary change has been made. 

C~auBe n.-We have inserted this llew clallse to do away with the artmcial 
distinction between "officers" and "servants" of the Board. We have Bub· 
stItuted the word "employees" for "officers 01' servants." 

SubBequent clause8 have Ilee,~ re·numbered . 
Clause 19 (original clause 18).-:-We consider that when s person, other than 

an employee of the Board, is appoiuted us its Chainnan, he ~hould not, be 
entitled to any pension or to join any provident fund. We have amended the 
cl!l' use accordingly. 

Clause 21 (origjnal clause 2V).-We have made specific provision that the 
Board should frame regulations for allotment of premises to its employees. 
Such regulations should also provide for can(}llllation of allotments made to 
employees and in such a case, provision should be made for an appeal against 
any order canoelling the allotment. 

ClauBe 22 (original clause 21).-We consider that the post of Deputy Chair-
man should be abolished, and we have repealed seotion 22A of the Bombay 
Act. 

Clau8e 23 (original olau8e S2).-We agree that the powen of appointing or 
promoting an employee must vest in the Chainnan or the Board. We are, 
however, of opinion that neither the Chainnan nor the Board should exercise 
these powers directly and all appointments or promotions should be made 
through an autonomous agenoy like a Selection Board. We reoommend that 
neoessary regulations be fmmed to constitute such an agency, We further 
recommend that disciplinary action (including dismissal) Ilgainst an employee 
should be taken only in acoordance with the prescribed regulations and such 
regulations should make clear provision for appeal in the case of s~rious 
punishment. 

Clau8e 31 (original olaustl 30) proposed 8tlotion 42J.-We think that the 
Central Government should not approve of anv rule unless the draft has been 
pub,lished in the Gazette in two oonsecutive i~sues and at le!l.St 14 days have 
explre~ from the date of the first publication. We have amended" section 42J(2) 
accordmgly. 

Clavse 35 (original clCLUB8 34).-ln order to make the m . - 1 
hav spe 'fi d th rt h' h . eanmg 0 ear we e CI e e po s W IC are moluded in the expression "Indian port." 

Claus,e 3~ (orig,i";al, cla~stl 37).-ln pura. (c) of sub-olause (ii) of section 49(1) 
the proVISO IS restnctlve m nature and we have omitted it. ' 

Other changes are merely consequential. 

Clause 44 (origi~al cl~1L8e 43).-.We think the amount which the Board rna 
spend unless sanotloned In the estImate should be reduced from R 20000 tY 
Rs. ]5,000. Necessary changes have been made. s. , 0 

Clau8e 45 (original clauBe 44),-.We have inserted a new t' 56B po ' th B d to" sec Ion em-wenng, e oar wnte off any llTecoverable debt or loss. We consider 



3 
that th~ -Chainnan should also be empowered to write off such irrecovera.ble 
debt or loss when the amount is small and in every such case, he should make 

'8 report to the Board. 

Olause 46 (original clause 45).-We oonsider that the accounts of th,e Board 
hould be audited not by private auditors but by the Comptroller Bnd Auditor-
eneral of India. We have amended ,the clause accordingly. 

;, Clau86 48 (original clauBe 47).-We consid~r that the Board should not sell 
e goods in its custody on the ground tha.t they have not been removed within 

,the prescribed time, unless at least one month has expired after notice has 
een served on the person concerned requiring him to remove the goods. We 
ave amended the clause 'accordingly. 

Olause 50 (original clause 49).-We think that the powers of a Chairman to 
,direct execution of work should be reduced from the value of Rs. 10,000 to 
Re. 5,000 only and in every such case, the Chairman should make a report to 
he Board: ' 

Clause 54 (original clau8e 5.3).-The changes are consequential to the 
endments made in clause 81. 

Original cla1~lfe 67.-We think that the scope of section 87 of the Bombay 
Act should not be further enlarged find we ha.ve accordingly omitted this 
lause. 

Clause- 58. 

Proposed section 88.-We have made some drafting changes to make the 
~Bning clear. 

Proposed section 90.-We have substituted a new sub-seotion for sub· 
section (1). We have specified the circumstances under which the Central 
Government ma.y supersede the Board. We recommend that such powers 
should be sparingly used. We consider that the Board should not b~ supersed· 
ed for more than six months at a time and the period of supersession should 
not, in any osse, exceed one year. 

We have re-drafted sub-seotion (3) (c) to make the meaning clear. 
I We have inserted a new sub-aeotion (4) to provide that any notifioation 
. superseding the Boa.rd should be placed before Parliament and the Central 
, Goyemment should also place before Parliament 'a full report of the 
. circumsta.nces leading to such supersession and action taken by the Government 
! in this behalf. 

CHAPTER III 
AMBNDMENT OF BENGAL AOT III OF 1890. 

l Olauses, 59, 60, 65, 66, -68, 69, 73, 7'4, 81, i8~, 85, 86, 87, 91, 93, 
,94, 96, 99, 103, 104, 105, 107, 114, Hr, 1~2 and 1~4.-We have amended 
these clauses in the light of the amendments made in the corresponding 
clauses in Chapter II amending the Bombay Port Trust Act, 1879. 

Clause. 6~ and 68.-We do not think that the post of Deputy Chairman 
in the Calcutta Port should be abolished as has been done in the case of the 
~ombayPort Trust. We, however, think thnt the Deputy Chairman should 



, 
be appointed by the Central Government and not by the Commissioners and 
the Deputy Chairman should, as respects his pension and provident fund, be 
placed on the same footing as the Chairma.n. We ha.ve amended the relevant 
clauses accordingly. 

Olau8e 8b.-We have omitted the proviso to section 81(1) as being 
unnecessary . 

CHAPTER IV 
AMENDMENT OF MADRAS ACT II OF 1005. 

Clauses 1S!6, 127, 128, 130, 132, 134, 137, 138, 139, 140, 141, 142, 144, 
145, 151, 152, 154, 156, 160, 1(l6, 168, 170, 17,6, 179, 181, 1'83 and 18S.-We 
hBve amended these clauses in the light of the amendments made in the cor-
responding clauses in Chapter II amending the Bombay Port Trust Act, 1879. 

Clau8es 165 and 173.-W.hile in the Bombay Act, the Board is empowered 
without the previous sanction of the Central Government, to enter into 
contracts the value of which does not exceed Rs. 7 lakhs we consider that in 
the case of Madras, the limit Rhould be fixed at Rs. 2 lakhs. 

Similarly, in Bny new work, sanction of the Central Government should be 
necessary if the estimated cost exceeds Rs. 2 lakbs. 

We have made the necessary changes. 
Olause 172.-In the case of Bombay the amount which the Board may 

spend unless sanctioned in the estimates has beeIl fixed at Re. 15,000. In 
the case of Madras, we consider that the amount may remain at Rs. 5,000. 

CHAPTER ":Y 

Clause 186 (original olause 180).-The changes made are similar to those 
made in clause 2. 

OH'APTER VI 
Clause 193 (original clau8e 187).-We have made a slight drafting change. 
The recommendations we have made in relation to the Bombay Port Trust 

Act, 1879, apply equally in relation to the Calcutta Port Act, 1800, and the 
\Iadras Port Trust Act, 1005. 

We understand that the Government wo~ld promote legislation which would 
Oe applicable to all major ports other than Bombay, Calcutta and Madras. We 
t,hink that it will be desirable to bring all the major ports including Bombay, 
Calcutta and Madras under a single general Act. We suggest that when the 
proposed legislation is passed, the question of continuing separate Acts for the 
Ports of Bombay, Calcutta and Madras may be examined afresh. 

We understand that a National Harbour Board has been set up as an ad-
visory body by executive action. Wa suggest that after the necessary 
experience has been gained the question of making it a. Statutory Body should 
be examined. 

2. The Bill was published in Part II of Section 2 of the Ga~ette of India, 
dated the 5th August 1950. 
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8. We think that the Bill has not been 80 altered 6S to require circulation 

under Rule 77(4) of the Rules of Procedure and Conduct of Business in Par-
liament and we recommend that it be passed 8S now amended. 

NBW DELHI; 
The 7th February, 1951. 

M. ANANTHASAYANAM AYYANGAR. 
B. R. AMBEDKAR. 
K. SANTHANAM. 
GOKULBHAI DAULATRAM ~HATT. 
P. S. DESHMUKH. 
H. V. KAMA'l'H. 
V. S.' SIVAPRAKASAM. 
N. ALEXANDER. 
V. C. KESAVA RAO. 
K. A. DAMODARA MENON. 
BRAJA KlSHORE PRASAD SINHA. 
P. KUNHIRAMAN. 
RADHELAL VYAB. 
S. M. GHOBE. 
BABANTA KUMAR DAB. 

*R. K. SlDHVA. 
SARANGDHAR DAB. 
J. N. IHAZARlKA. 
BIBWANATH DAB. 
MANILAL CHATURBHAI BHAH. 

[.- • 8ubjeot to • Minute of Dialeot 



MINUTE OF DISSENT 
Clauso 9.-The disqualification, in my opinion, should apply to 8z-o'l,iaio 

trustees as well. They have been appointed by virtue of their office but if any 
individual by name, ooming within the provision of section 14 ro be notified 
as disqualified just as other elected trustees, I think the same rule should be 
applied to 8z-officio, who although by virtue of their office are there by name. 
If the action of the General Manager of Railway or the Customs Collector or 
other oz-officio member comes under clause 9(a) and other provisions, he should 
also be termed as disqualified. 

Cla1.l.8e lB.-Sub-clause (1)-1 am of the opinion that the inspection of the 
minutes of the meetings should be opened to inspection during office hours to 
any person who desires inspection without any payment of fee. The minutes 
are the public property and just as it exists in any other local bodies, such 
minutes should be kept in the office for inspection by any person giving previ-
ous notice, without charging any fee. 

Cla1.l.8e8 62 and 63.-1 am in favour of deletion of the post of Dy. Chairman 
for Calcutt6- also as is suggested in the Bombay and Madras Aots. 

Clwulle 90.-Although an improvement has been made over the original bill 
in this olause on principle, I am opposed to any kind of clause being inserted 
in thti Act fot supersession of the Port Trust Board. The clauses of liuperses-
sion in the local bodies namely municipalities have been inserted during the 
period of British Rule. This waEl done for politica.l purposes, and I, therefore, 
feel that Ullder free India such a clause would be detrimental to the interest 
of looal bodies.. Port Trust is also a local body. Port Trust Boards 
are partly constituted of members nominated by the Government and 
partly elected by reElponsible commercial and public bodies. So far there has 
been no instance to show that the Port 'l'rust has behaved in a manner 
which necessitates any supersession clause to be inserted in this Bill. While 
I admit that the ultimate power over any organisation or duly constituted body 
should vest in Parliament I do feel that such a clause, mentioning the super-
session, would be detrimental not to the interests of the Port Trust but to 
commercial organization as well. It is true tJlat in Government of India Act of 
1935 there was a section. HIl, for superseding the legislature. Similarly under 
our Constitution there is an article for emergency purposes to take control of 
the administration by the President, in the event of emergency but all these are 
for political purposes. Government have got- ample power in the various pro-
visions of the bill and in the event of any default on the part of the Board 
the Government are at liberty within the powers vested in them to carry out 
those works by themselves. Past experience has shown that supersession clause 
in the local bodies has heen responsible for ill-feeling. discontent and party 
feelings. When a member or members of a particular group in the local body 
do not get their points carried out they ultimately look to the supersession 
clause with the object of inviting the Government to supersede the Municipality 
rather than settling the matter amicably. The Boards consist of large number 
of ex-officio and nominated members on the Port Trust Boards and it is un-
thinkable that members of such Boards could act contrary to the provisions of 
the Act. The Chairman is also nominated by the Govermnent and he is 
always ill constant touch with the Government. Under these ciroumstnnces I 
feel that there is no justification for such a clause to be put in the bill. 

Clausell 165 and 17B.-While Bombay has been vested- with power to enter 
contracts of sElven lacs of rupees, I feel it proper that Madras should also be 
empowered with similar limit. I, therefore, am in favour that the limit be 
extended to Madras as has been done in the case of Bombay. 

R. K. SIDHVA. 
NEW DELHI; 

The 7th FebT1.l.ary 1951. 



Bill Ko. 4S of 1960 
THE PORT TRUSTS AND PORTS (AMENDMENT) BiLL, 1951. 

(As AMENDED BY TIlE SELECT COMMITTEE) 

(Word8 8idelined or underlined indicate the amendments suggested by the 
Committee; a8terisk8 indicate omi8sions.) 

A. 
BILL 

further to amend the Bombay Port Trust Act, 1879, the Oalcutta Port 
A.ct, 1890, the Madras Port Trust Act, 1905 and the Indian Port. Aot, 
1908, for certain purpo8e8 and to ma/ce certain con8equential amendment, 
in the Calcutta ~~ort (Pilotage) Act, 1948. 

BB it enacted by Parliament as follows:-
CHAPTER I 
PRELIMINARY 

1. Short title &nd commencement.-(l) 'l'hi., Act may be calleo the Port 
Trmlts and P?rts (Amendment) Act, 195.!.,: 

(2) It shall come into force on such date or dates as the Central Go'\"ern-
ment may, by notification in the Official Gazette, appoint and different dates 
may be appointed for different provisions of this Act. 

CHAPTER II 
AMBNDMBNT OF BOMJu.Y AOT VI OF 1879 

2. Amendment of section 3, Bombay Act VI of 1879.-ln sectlion 8 of the 
. Bombay Port Trust Act, 1879 (hereinafter ill this Chapter referred to as the 
. Bombay Act),-

(a) after dauae (2), the following clause shall be inserted, nomely:-
.. (3) 'vessel' includes anything made for the conveyance mainly 

hy wa.r of human beings or of property;" 
(b) for olause (4), the following clause shall be substituted, namely:-

"(4) 'mRster' when used in relation to any vessel or to any air. 
craft making use of the port, means any person having for the time 
being the charge or control of such vessel or sllch aircraft, as the 
case may be, except a pilot, ha.rbour master, berthing master, dock 
master or assistant harbour mo.ster of the port.;"; 
(c) in olause (5), after the words "any vessel" the words "or any air· 

craft making use of the port" shall be inserted; 
(d) for clause (12), the following clause shall be substituted, namety :'--: 
"( 12) the words 'public securities' mean-

(a) promissory notes, debentures, stock or other securities of 
the Central Government or of any State Government; 

(b) debentures or other securities for money issued by, or 
on behalf of, any municipal body, Improvement Trust 00' Port Trust 
under the authority of any law for the time being in force in 
India and includes the debentures or other securities issued by the 
Board under this Act,." 

3. InsartAon of n.ew I8Ction. SA in Part I of Bombay Act VI of 1879.-In 
. art I of the Bomba.y Act containing the. heading "PreUminary", after section S, 
he follOwing section shall be inserted, namely:-
59 P. S. 
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"SA. Bequirements as to pubticatjo~t of ~wtilioatiorts, ord~rs, e~o., in the 

Offi . 1 G tt (1) AllY l'equirellltlllt m tIns Act that a. notdloatlOll, order, cIa aze - (J.- -, _I' 
Eule or bye-law issued or made by the Hoard Or oy t.b~ UtlutrlW .uOVl:lrnWtlLoL 
shall be published in the Officia.l Gazette, sh~I, unless o1lhel"Wlse e.~pre~8Iy '" 
provided in thil) Act, be construed as a reqUIrement that the notlficaboll, J 
order, rule or bye-law shail-

(a) where it is issued Or made by the Board, 00 published in the 
Official Gazette of the State, and 

(b) where it is issued or ~ade by the Central Government, be 
publishl:ld in the Gazette of lndm. 
(2) Any notification, order, rule 01' bye-la",:issued or made ~y t~e 

Central GovenlD16nt shall, for general informatIOn, be o.1so repubhshed lD 

the Official Gazette of the State." 
4. Am8Dcimellt or I18CtioIl 7, Bombay Act VI of 1879.-ln ~ection 7 of the 

uombay Act, for the words "nominee-trustees and the Chall'Illan shall. ~e • 
appointed" the words . ·nom~Qee.trusteeFI other than. those who ar~ e:l!-offi,olo 
trustees shall be a.ppointed either by name or by .Vlrtue of office shall bel~ 
lIubstituted. 

6. Repaal of section 8, Bombay A1)t VI of 1819.-Section 8 of the Bombay 
Act is hereby repealed. 

6. SubltitutlOD. or DbW IIctkJaa for aectlOll8 9, 10 and 11, Bombay Act VI 
of 1879.-For sections 9, 10 and 11 of the Bombay Act, the following sections 
shall be substituted, namely:-

"9. Term of offioe of namiuee and elective trustees.-(l) Subject to 
the provisions of sections HA, IB, 13A and 14A, a nominee-trustee appoint.. 
ed by name or an elective· trustee shall hold office for a term. of two years 
commencing on the first of April next following the appointment or election. 
as the case ma.y be, of such trustee. 

(2) Subject to the provisions of section llA, a nominee-trustee appoint· 
ed by the Central Government by virtue of all office shal, until the Centra! • 
Oovernment by notification in the Official Gazette otherwise directs, 
continue to be 0. trustee so long as he continues to hold that office. 
. 10. l"illing of vaoanC~B in the office oj tTusteeB.-(l) Every vacancy 
11\ the office of 8 nominee· trustee a.ppointed by name or of an elective-
trustee caused by the expiration of the term of office of such trus~ shall 
~e fille? by appointr;nent or election, as the case may be. within one month 
unmedlately precedmg the date of expiration of such term. 

, (2) Every vacancy in. the office of a nominee-trustee appointed by the 
Centra.l Government by Vll'tue of an office caused by the expiration of the 
te~m. of office of such trustee or otherwise sholl be filled by appointment. 
Within one month of the occurrence of such vacancy. 

11. The ChaiTm~n.-:The. Chairman s,hall be appointed by the Central' 
Go~ernment by notificatIOn lD the OffiClal Gazette aud shan hold office 
dunng the pleasure of the Central Government. 

,_ HA. Resigna.tion Of tf'UBte6s,-A noniinee·trustee appointed by the 
Cen~l Government, whether by name or by virtue of an office, or Bll 
~J'Jcbve-truste~ may at any time resign his office by giving notice in writ· . 
mg to the Chamnan who shall forward the same to the Oentral Government, . 
and 011 such r(lsignatio~ being accepted by that- Government be shall cease. 
to be a trustee, and hlB office shall thereupon become vaca.nt." t 
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1.< Am.endlp.eJLt of I8ction lA, Bombay .-.ct VI of 1819.-In section 18 of the 

Bombay Act,-
(a) in sub-seotion (1). for the words "a trustee other than the Chair. 

man' occasioned by the death, resignation or disquaJi:6.cation of such 
trustee", the following shall be substituted, namely:-

Do nominee-trustee appointed by name or of an eleotive-trustee. 
OOQasionE',d by the death or resignation ()f such trustee or by virtue 
of the provisions of section 14A"; 

(b) in sub-section (9),-
(i) for the words "a trustee", in the first place where they 

occur, the words "a. nominee-trustee appointed by name or an elective-
trustee" shull be substituted; 

(ii) for the words "elected or appointed as aforesaid" the words 
"appointed or elected, as the case may be" shall be substituted; 

(iii) for the words "a trustee", in the second place where they 
ocour, the words "suoh 8 tnlstee" shall be substituted. 

8. IDIerttOll Of Dew section 18A in Bombay Act VI of 1819.-After aection 
H of the Bombay Aot, the following section shall be inserted, namely:-

"18A. Savitlg provision for appointment of nominee-trustee8 and elec-
tive trusteeR after the prcscribfd period.--(l) Nothing in the foregoing pro-
visions shall prevent a person being uppoint,ed by the Central Government 
to fill any- vacancy in the office of 11 nominee-trustee nfter the expiration of 
the period specified t,herefor in sect,ion 10 or section 13, as the case may be, 
if for any reason it has not been possible for the Central Government to 
make the appointment within the said Veriod. 

(2) If the Central Government is satisfied that an electing body has 
fniled to elect a trustee within the period specified therefor in f;cction 10_ 
or section 13, as the case may be, for reasons beyond its control, the 
Central GQvernment may, by notification in the Official Gazette, direct 
that the election shall be held on or before such date (after the expiration 
of the said period) as may be specified in the notification. 

(3) Where a nominee-trUl;;tee is appointed by name, or an elective 
trustee is elected under sub-section (.9) of this section or nominated under 
sub-section (4) of section 6 to fill any sllch vacancy as is referred to in 
section 10 after the expiration of the period s'Pecified therefor in that 
section, the term of office of such trustee shall commence on till' dnte on 
which his appointment, election or nomination is notified in the Official 
Gazette and shall expire on the date on which his term of office would have 
expired if his appointment, election or nomination, as the oase may be, had 
been made within the period so. speci:6.ed in seotion 10. 

9. Amendment of sectioD U, Bombay Act VI of 1819.-1n section 14 of the 
Bombay Act.-

(1) hl sub-s~ction (1)-

* * * * * * 
(a) in clause (a), for the words "unoertificated ba.nkrupt or." tile .. 

word "undischarged" shall be substituted; 
(b) in olause (b),-

(r) after the words "for an offence" the words "involving 
moral tQtpitude" sha.ll be inserted; and , 
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(ii) ufter the words "reversed or quashed" the word~ "u:Dder 
the Central Government has by orde.r removed the dIsqualIfica-
tion" shall be inserted; 
(c) in clause (c),-

(i) the word "or" at the end shall be omitted; and 
(it) to the said clause, the following proviso shall be added, 

. namely: 
"Provided that this disqualification shall not apply to 

the chairman, ~-oJlicio trustees and trustees appointed by 
virtue of office; or" • 

(.9) Inelause (J) of sub-section (.9), for the words "two thousand" the 
words "ten thousand" shall be substituted. 

10. Amendment of aec1;iOll lU, Bombay Act VI of 18'19.-1n sec~ion loU 
of the Bombay Act, for the words ."Any tru~~ee" the words. "Any Dominee-
trustee appointed by name or eleetlve-trus~e shall be substituted. 

I 11. Amendment 01 section l'B, Bombay Act VI of 18'19.-ln section 14B 
of the Bombay Act for the words .. officers or servants of the Hoard or of any 
class of persons employed by or on behalf of the Board" the words "employees 
of the Board" shall be' substituted. 

12. Subltitutlon 01 new 8ection for leQtion 15, Bombay Act VI of 18'19.-
For section 15 of the Bombay Act, the following section shall be substituted, 
uall1~ly : -- ' 

"15. (1) Salary and allowances of the Ohairman.-The Ceutral 
Government may, from time to time, determine the salary and allowances, 
if any, to be paid to the Chairman, and may prescribe the conditions 
and restrictions subject to which such salary or allowances shall be payahle. 

(9) FeelJ payable to trod"". oth"r than th, OhairtRGn. - • • 
The Centra.l Government may determine, from time to time, the fees, if ally. 
to be paid to the trustees ....... or to any clnss of them (other tha.n the chairman) 
for attendance at meetings. and may prescribe the conditions and restrictions 
subject to which such fees shall be payable." 

IS. analneimant of section 16, ,Bombay Act VI 01 1879.-ln section 16 of 
the Hom bay Act,-

(1) In clause (2)-
(i) to sub-clause (g), • • the following shall be added, namely:-
"and the said minutes, excepting such portion thereof as the 
Chairm~n ma~ in any particular (,8se direct, shall also be open 
to the mSpBctlon of the public at the offico of the Board during 
office hours on payment of such fee for each inspection as may 
from time to time, be fixed by the Board;" ' 

. (ii) after sub-clause (g). the following sub-clause sh~ be 
1Dserted, namely:-

.. (h) a summa.ry of the minutes of every meeting of the 
Board shall, as soon II.S pra.cticable, be published in the Ofticia.l Gazette"; , 

(2) in claus~ (3),-
, (a) for the words "any Committee 80 formed", in the first place 
"he. they occur, tpe words "any Committee to which an such 
power has been 80 delegated" shall be substituted. y 

(b) for the words "any committee so formed", in the second 
place. where they occur, the words "any such oommittJee" shall be 
subst;ituted~ , 

. ; : -: . 
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u. IDIertlon Of new 8ectlon 16A in Bombay Act VI of 1879.-After section 

16 of the Bombay Aot, the following seotion shall be inserted, namely;-
"16A. Power 0/ Board to enter into oontraots.-The Board may enter 

into oontraots for carrying into effeot the purposes of this Aot: 
Provided that no oontraot, under or by virtue of which a sum greater 

than seven lakhs of rupees ma.y in any event be payable by the Board, 
ilhall be valid unless it has been made with the previous sanction ~f the 
Central Government." 

16. Amendment of 8ection 17, BomMy Act VI of 1879.-1n section 17 of 
Bombay Act, for the words' "one thousand" the words "five thousand" 
be substituted. 

16. Amendment Of section 18, Bomba.y Act VI of 1879.-To section 18 of 
Bombay Act, the following proviso shall be added, namely:-

"Provided that no settlement shall be made under this section without 
the previous sanction of the Central Government if such settlement 1Il-
volves the payment by the Board of a. sum exceeding twenty-five thousand 
rupees ... 

17. Substitution of "employees, etc." fOl" "ofIicers &11d servants, etc." U. 
.lelCti4~ 19, 21, 22, 2l5, 49, 51, 68, '18, 8i and 8'1.-Save as otherwise expressly 

in this Act, in sections 19, 21, 22, 25, 49, 51, 66, 78. 82 and 87, for 
e words .. officers, and servantos" or .. officers or servants" or "officer or 

_ •.• rVI<f1T," or "officer" wherever they occur, the words "'employees" or 
'employeu", as the case may be, shall be substituted. 

18. Amendment of section 20, Bomb3.Y Act VI of 1879.-111 spction 20 or 
'-Bombay Aot,-

(1) for the words "The allowances, if any," th,e words "The leave 
aalary and the allowances, if any." shall be substituted; 

(2) after the words "The sa.lary" the words .. and the allowances, if 
any .. , I:'hall be inserted. 

19. Insertion of new lections iOA and 20B in Part II of Bombay Act VI of 
Part II of the Bombay Act containing the heading "Of the Board 

Trustees", a.fter seotion 20, the following sections shall be inserted, name· 

"20A. Gratuity, ek for Ohairman.-The Central Government may fix 
the amount of '* * gratuity or compassionate allowance, if any, which shall 
be p~1id to the Chairman on his retirement from office and may determine 
the conditions under which the said II: * gratuity or compassionate allowance 
shall be so payable. 

20B. Permission to Chainnan to join Provident Fund.-Notwithstand· 
ing anything contained in this Act * * • the Central Government may 
permit the Chairman who ,befOre such appointment, had been un employee 
of the Board, to join the provident fund established by the Board under 
chmse (6) of section 22 for the benefit of the employees of the Board and 
ma.y determine the conditions Rnd restrictions subject to which such 
permission may be given." 

20. Amendment of &ectlon 21, Bombay Act VI of 1879.-In the proviso 
section 21 of the Bombay Act.- ' 

(1) in clause (b), the words "or who are engaged for a definite period 
exceeding six months" shall be omitted; 
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(9) the words, figures and brackets "of seotion 22, olauses (1) to (4) 

both inclusive, or" shall be omitted. 
21. Amendment of section 22, Bombay Ac, VI of 1879.-1n sodion 22 of the 

Bombay Act,~ 

(1) in clauses (5) and (6), the words "and the Chairman" shall be 
omitted; 

(2) for clauses (6A) and (6B), the following slause shall be substituted, 
namely:-

"(6A) for authorising the payment of-
(a) contributions t" welfare fund-contributions to any wel-

fare fund'" ... ... which may be established by the Boa;rd for 
the benefit of the employees appointed under this Aot; 

(b) contributions or appropriations to special fund.-contri-
butions or approprin.tions to any special fund'''' ... ... which may 
be established by the Board for any of the purposes of this AGt: 

Provided tha.t no such * ... special fund shall be 
esta.blished without the previous sanction of the Central Govern-
ment; and the maximum rate of annual contribution to any suoh 
welfare fund or speoial fund and the maximum amount to whioh 
any such welfare fund or speoial fund may be allowed to aocu-
mulate shall be fixed from time to time by the Central Govern-
ment;"; 

(3) in clause (8),-
(0.) the words "with the previous sanotion of the Central Govern: 

ment" shaJl be omitted; 
(6) after the words "widows or children" the words "or other 

surviving dependent relatives" shall be inserted; 

(4) after clause (8), the following clause shall Qe substituted, 
11aDlely:-

"(9) for regulating the recruitment, promotion, oonduct, discipline, 
Hatters relat-
ing to tenn8 
and condi-
tiollB of Her-
vice not Co-
vered by 
other claU8-
ea. 

punishment and any other matter relating to the terms 
and conditions of set'vice applicable to the employees of 
the Board or allotment of premises to them or their rights 
and their privileges, not covered by any of the foregoing 
Clauses." 

, (5) for the existing proviso at the end of this seotion the followinS 
proviao shall be substituted, namely: _ ' 

"Provided that the regulations framed under this seotion shall not 
take effect unless and until th~y have been approved by the Central 
Government" . 

I ~,Repeal or sectiOll1 22A of the Bombay Act.-Section 22A of the Bombay 
Act IS hereby. repealed. 
• 28. ~ubatl.tution of new sections for section 23, B~b&y Act VI of 18'19.-

For sectIon 28 of the Bombay Act, the following seotions shall be substituted, 
namaly:-
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"28~ AppointmentS, eto., by whom to be mad8."-:(1) SubJeot to the 

provisions of the Schedule for the time being in force, sanctioned by the 
Board under section 21 and of the regulations .and bye-laws made by the 
Board under sections 22 and 72 and also to the provisions of section 24, 
the power of appointing, promoting, granting leave to, suspendmg, fining, 
reducing or dismissing, or of disposing of any other question relating to 
the services of, the employee& of the Board including the power 
of dispensing with theservices of any such employee otherwise 
than by reasoo of such employee's own misconduct, shall be exercised, in 
the case of employees whose maximum monthly slliary e~clusive of 
allowances is less than one thousand rupees, by the Chainnan and in every 
other case, by the Board. 

(2) The Chairman may upon such terms as he may think fit and subject 
to the provisions referred to in sub-section (1) and to theGhairman's powers 
of revision and control, delegate to the head of any department for the 
time being all or any of his powers under the said sub-seotion in respect 
of the employees of that department whose monthly maximum 
salary exclusive of allowances does not exceed three hundrod and fifty 

rupees. . 

(3) Notwithstanding anything contained in sub-section (1), the power 
to make appointment * * * to the pMts of· heads of departments shall 
be exercisable only by the Central Government after consultation with the 
Chairman. 

(4) The Central G1>vernment'may by order specify each of the posta 
the incumbent of which shall, for the purposes of this section, be regarded 
8S the head of a department. 

28A. Disposal of fines realised under scction 23.-Notwithstanding any-
thing contained in section 49,· all fines realised under section 28 shall be 
credited to any such welfare fund ... ... ... as may be established by the 
Hoard for the benefit of the employees appointed under this Act." 

24. Subetl.tutlon of new section for section 24, Bombay Act VI of 1879.-
Forsection 24 of the Bombay Act, the following section shall be substituted. 
na.mely:-

"24. Sanction of Oentral Government when nBoBB8ary.-(l) Every 
order made by the Board under section 21, section 22A or section 28, save 
where such order hus been made in accordanoe with the regulations, for 
the time being in force, fra.med under section 22 sQall, 80 far as the same 
relates • ...... to any employee of the Board whose. maximum monthly 
salary exclusive of allowances is not less than one thousa.nd rupees, be 
subject to the Kanction of the Central Govemment . . 
. (2) ~'or the purposes of sub-section (1), any person who mo..v, from 

time to time, be employed as Consulting Engineer to the Board. otherwise 
than on the basis of payment of monthly salary shall be deemed to be aD 
employee whose maximllm monthly salary exclusive of allowances is not less 
than orie thousand rupees." 

, ~. :Repeal of section 96, Bombay Act VI of 18'l9.-Section 25 of the 
Bombay Act is hereby repealed. 

~ Amendment of section 28, Bombay Act VI of 1819.-ln the proviso 
to seotion 26 of the Bombay Act, for the words "fifty years" the words "thirty 
Yflars" shall be substituted. 
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27. Bep6al of I8ctlon 32, Bombay Act VI of 1819.-Section 32 of the 

Bombay Act is hereby repealed. 
28. Amen4ment of section 39, Bombay Act VI of 1879.-Clause (iiI) of the 

proviso to section 39 of the Bombay Act shall be omitted. 
29. Am&Ddment of sect40n 41B, Bomb&y Act VI of 1819.--.Section 4lB of 

the Bombay Act sha.ll be renumbered as sub-section (1) of that section; and-
(a) in that sub-section as so renumbered, for the word "value" the 

words "current market value" shall be substituted; and 
(b) after the said sub-section, the following sub-section shall be inserted, 

namely:-
"(2) II the cash and the current market value of the seouritiel 

at the credit of the sinking fund are in excess of the amount which 
should be at its credit, the Accountant-General shall certify the amount 
of this excesS and the Board may, with the previous sanction of the 
Central Government,-

(a) withdraw the whole or any part of the certified excess in 
the sinking fund, or 

(0) reduce or discontinue the half-yearly oontributions to the 
sinking fund prescribed by sub-section (1) of seotion 41A, or 

(0) adopt a combina.tion of these measures." 

30. InsertAon Of new sections 41D and 41E in Bombay Act VI of 1879.-
Aftersection 410 of the Bombay Act, the following sections shall be ip,serted, 
nam&ly:-:-

"4lD. Power to repay loanB before due date.-The Board may with 
the previolls sanction of the Centl'61 Government apply any sums, out of 
moneys which may come into their hands under the provisions of this Act 
and which can be so applied without prejudicing theseourity of other holders 
of debentures issued under this Act, in repaying to the Central Government 
Ilny sum which may remain due to them in respect of the principal of any 
loan, although the time fixed for the repayment of the same may not 
have a.rrived: 

Provided t)1at no sucb repayment shall be made of any sum leSt! than 
ten thousand rupees; Bnd thut, if such repayment is made, the amount of 
interest in each succeed~ng instalment shall be adjusted so as to represent 
exactly the interest 'due on the outstanding principal. 

41E. LoanB to be raist:d in. India and in Indian ourrenoy.-Unless the 
Central Government by notification in the Official Gazette otherwise direct, 
all loans contracted by the Board shall be raised in India Bnd in the Indian 
currency." . 

81. Substitution of Dew sections for sections C2.A. to 42E" Bombay Act VI of 
1879.-;-For se.ctions 42A, 42B, 420, 42D and 42E of the Bombay Act, the 
followmg sectIOns shall be substituted, namely:-

• 
·.·~2A. Right of .BurviL.or~ of jOint or Beveral payeeB of debent1.lreB anti 

.ecunheB.-(l) NotwlthBtandmg anything in section 45 of the Indian 
Contract Act, 1872 (IX of 1872),-

• (a) ,,:hen any debent1l1'e or security issued under the provisions of 
thiS Ac~ IS payable to two 01' mor? persons jointly, And either or a!ly of 
then;t dies, the debenture Or security shall be payable to the survivor or 
surVlVors of those persons, and 



• (b) when any such debenture or security is payable to two or more 
persons severally, and either or any of them dies, . the debenture or 
seourity shall be payable to the survivor or survivors of those persons 
Of. to the representntive of the deceased, or to any of them. 
t2) 'fhis section shall apply whether such death occurred or occurs 

before or after the commencement of this Act. 
(3) :;:';;othing he~ein contained shall affect any claim which liny rf'presenta-

tivl:ls of a deceased person may have against the survivor or survivors under 
or in respect of any debentlll't:' or security to which sub-section (1) applies. 

(4) For the purposes of this section, a body incorporated under the 
Indian Companies Act, 1913 (VII of 1918) or the Co-operative SOcieties Act, 
1912 (II of 1912) or any other enactment for the time being in force 'whether 
in or outside India, relating to the incorporation of associa.tions of'individuctls, 
sll1~l1 be deemed to die when it is dissolved. 

42B. Power of one of two or more jont holders to grant receipts-Where 
two or more persons I\l'e Joint holders of any debenture or seourity issued 
under the provisions of this Act, anyone of those persons may give an aRec-
tUIl} r~ceiptfor any interest or dividend payable in respect of such debenturf! 
or security, unless notice to the contrary has been given to the Board 
by any other of the holdel's. 

42C. Prohibition of indor8ement8 elsewhere than on the debenture or 
secllrity.-Notwithstanding anything in section 15 of the Negotiable Instru-
ments Act, 1881 (XXVI of 1881), the holder of any debenture or security 
issued under the provisions of this Act and transferable by indorsement shall 
not be said to indorse the debonture or security, or be called the indorser 
thereof, if, when he signs tho same for purpose of negotiation, he subscribes 
his signature for that pmvose elsewhere than on the ba.ck of the debenture or 
security itself. 

42D. Indorser of cZebenture or 8ecurity not hable for amount thereof.-
Notwithstanding 8.11ythin;; ill the Negotiable Instruments Act, 1881 (XX\ 1 
of 1881), a person shall not. by I'e'l~on onl~ of his having indorsed any de-
benture or security issued under the proviSIOns of this Act, be liable to pay 
any money due, either I:IS principal or I1S interest, thereunder. 

42E. Im.pres8ion Of 81gn4ture on debenture8 and securities.-(l) 'fhe 
signature of the person authorised to sign debentures or securities on behalf 
of the Board may be printed, engraved or lithographed, or impressed by suoh 
othtl" mechanical pl'ocess as tht;, Board may direct, on the debentures (J' 

sec 1I ri ties. 
(2) A signature so printed, engraved, lithographed or otherwise impred' 

sed shall be QS valid as if it had been inscribed in the proper handwriting of 
the person so authorised. 

4.2F. 188ue Of duplicate -dflbenture8 and 8ecuritie8.-(1) When any de-
bf'lnture or security issued under the provisions of this Act is alleged to have 
been lost, stolen or destroyed either wholly or in part, and a person claims 
to be the person to whom but for the loss, theft or destruction it would be 
pllY.I1ble, . he ~ay, on application to the Boar~, and on producing prOOf to 
the!r satlsfactlOn of the loss, thef~ or destructIOn and of the justice of the 
clalm and on payment of such fee, If any, as may be prescribed by rules made 
under section 42J, obooin frum the Board an order for-

} P.S. 

(a) the payment of interest in resp~ct of the debenture or security 
said to be losb, stol<}ll 01' dostroyed pending the issue of a duplicaffl 
debenture or security. and . 
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(b? ilbe issue of a duplicate dBbenture or security payable to the 

applicant. 

(.2) An order shall not be passed und~r sub-section (1) unti) nfter ~be 
issue of such notification as may be prescribed by rules made under sectIon 
42J of the los8, theft or dc&truction. 

(3) A list of the debentures or sec~rities in respect of which an order 
is passed under sub-sectiou (1) shall be published in such manner as mlly 
be prf.lscribed by suoh rules .. 

(1) If at nny time befc.re the Board become discharged under the pro-
visions of this Act from liability in respect of any debenture or security the 
wholtl or \Vbich ia alleged to have beet. lost, stolen or destroyed, such deben. 
ture nr security is fOllnd, any order passed in respect thereof under this 
section shall be canoelltld 

420. la-u" ~f c)nvert6d, eta., deb,mtu'6. and B6curitie8.-(1) The Board 
may, subject to such CClntiitiolls as may be prescribed by rules made under 
sc.ction 42J, on the application of 4 person claiming to be entitled to Rny 
tl.ebenture or security or dl:bentu~es or securities issued under the provisions 
of thla Act, en being (;&tJsfie!! o! thp. :ustioe of the claim and on delh'ery 
of the debenture or security or debentures or other securities receipted in 
the manner prescnbed by sucn rules and on payment of such fees, if any. 
8S mar be so prescribed, convert, consolidate or sub-divide the debenture or 
seourity or d.3bentures or securities, and issue to the applicant 8 new deben· 
ture Ol seourity or dabentures or securities accordingly. 

(2) The conver8ion, consolidation or sub-division referred to in sub-seo-
tion tl) may be into a debenturo or security or debentures or securities of the 
IUDle or dif'..erpllt ::llassos or of the same or different lonns. 

42H. Discha1·g1 in certaan ca8eB.-Notwithstanding anything contain-
ed in section 10 or the Indian Limitaiiion Act, 1008 (IX of 1908),-

. (I) on payment of the amount due on any debenture or security 
188ued under the provisions of this Act on or after the date on which 
pl\yment becomes due, or 

(iiI when a. duplicate debenture or security has been issued nndar 
flection 42]" or 

(iii) when a no,," debenture or seourity or debentures or securitie& 
has or have been issued upon conversion, consolidation or sub-division 
under sectioll 42-G, 

the BOliTa shall be dischnrged from all liability in respect of the debenture 
or security or debentures or securities 80 paid or in place of which It duplicate 
or new debenture or security or debentures or securities haa or have 
been iasuod-

(a) in the case of payment-nfter the lapse of six years from thp 
date on which payment WI\S due; 

.(h) in the case of a duplicate debenture or security-after the lapse 
of S!X years from t~e ~I\te 0.£ the publication under sub-section (3) of 
~tlon 42F of the hl!t 11) which the debenture or security is first mlm· 
tlOned, or from ihe date of the last payment of interest on the original 
debenture or security, whiehever date is laier; 

(0) in tJ:1e o!,se of a new. ~e?enture or security issued upon conver· 
Slon, consolidatIOn or Flub-dl"lslon-after the lapse of Ai"< years from 
the dnte of the issue thereof. 
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421. IsHueB of stock certificateB.-(l) The Board at its discretion at t~e 

tinJe oi ist;ue or (It any time during the currency of any debentures or securl· 
ties issued under the provisions of this Aot, upon the application of the subs 
criber for, or holder of, any such debentures or securities, issue to him, 
JJl lien o£ the debentures 01' securities deliverable to or held by him, aeerti· 
Dcnte in the nature of a stock certificate in respect of each loa.n to which 
sueh debentures' or securities relate, which shall be in such form as the 
Board, with tho previous COllsent of the Central Government, shall from 
time to time determine, aud all the provisions of seotion 41 as to the intsrcst 
on df'bentures shall apply to the interest on the stock certificates. 

(2) The Board shall upon the application of the holdel' of 0. stock certifi· . 
cat-e convert the same iuto debentures or securities of the loan to which it 
relates. 

42,T. Board empowered to make rule8.-·(1) The Board may from time tr. 
limp. make rules to prescribe--

(a) the amounts for which stock certificates may be issued; 
(b) the fees to bp. levied in respect of the issue of stock certiDcatea· 
(c) the mode in which payment of interest in respeot of all debeD' 

hIres, stock certificates aud other securities issued under the provision& 
of this Aot is to be made, rE-corded and acknowledged; 

(d) the circlImstElnnel! Rnd the manner in whioh suob debentures 
and securities may be l'one\\'ed; 

(8) the circumstances in which such debentures and other securitiea 
must be renewed before further payment of interest thereon can bt 
claimed; 

(f) the fees to be levied in respect of the iS8ue Of renewed d~ben· 
hIres or other seourities; 

(g) the form of transfer to be used, the formalities to be obserYed 
and the fees to be levied on a transfer of stock; 

(h) the form in which debentures or other securities delivered for 
renewal, conversion, consolidation or sub-division are to be receipted; 

(i) the proof to be produced by persons applying for duplicate de· 
bentures or other seourities; 

(i)· the form and manDer of publioation of the notifioation mentioned 
in sub· section (2) of section 42F, the manner of publication of the lilt 
mentioned in sub-section (8) of that section, and the fees to be levied 
in respect of the issue of duplicate debentures or other seourities; 

(1,) the ciroumstances and manner in which duplicate stock oert!-. 
ficatas may be issued and the fees to be levied on any such issue; . 

(l) the nature and amount of indemnity to be given by a person 
applying for the payment of interest on debentures or other securities 
~lIeged to have been wholly or partly lost, stolen or destroyed, or the 
Issue of duplioate clebenture& or other securities; 
. (m) the condition A subject to which debentures Clnd other securities 
Issued u~~er the provisions of this Act may be converted, consolidated 
or sub·dlVIded, and the fees to be levied in respect of the conversion 
consolidation and sub-division of such debentures or other securities; 

(n) generally the measures to be adopted for carrying out the purposes 
of this Part. 
(2) The Board may also, from time to time, vary. alter or revoke any 

such rlJ.1es so made by them. 
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No rule, or ~lteration or revocation of a rule, shall have effeot until 

• * * approved by the Central Government, and suoh approval has 
~lso been published in the Bombay Government Ga!tette and no rule, or 
alteration or revocation of a rule, shall be approved by the Central, Gover~
ment until the same has. been published for two weeks suooes81vely 111 

the said Gazette and until fourteen days have expired f,rom the date 011 

which the same had been first published ill that Gazette. 

The Central Government may, at any time by notifioation ill the said 
Gazette, canoel any rule published under the provisions of this section. 

'. 42K. Power of Board to borrow by mean8 of temporary overdraft or 
otkeMBe.-Notwithstsnding anything oontained in this Aot, '" * 
... • the Board may borrow moneys by means of temporary overdraft 
or otherwise by pledging the deben.tul'es or ?ther securiti~s h.eld b~ them in 
their reserve funds or on the secunty of their fixed deposits ID their bank.; 

Provided that such temporary overdrafts or other 100ns-
(a) shall not at any time have a longer ourrency thau six months, 

and 
(b) shall not be taken without the previous sanction of the Central 

Government if at an)' tinle in any year the amount of such overdraft. 
or other loans exceeds ten lakhs of rupees: 
Provided further that aU moneys so borrowed by temporary overdraft 

or otherwise shall be expended for the purposes of this Act. 
42L. Power of Board toraiBe loan, under the Local Autkoritie8 Loan" 

Act, 1914~-Nothing oontained in this Act shall be deemed to affeot the 
power of the Board to raise loans under the Local Authorities Loans Aot, 
1914 (IX of 1914). 
8~. .Am6l1dment Of section U, Bombay Act VI of 1879.-111 section 43 of 

of the Bombay Act,-
(1) the word "and" at the end oC clause (b) shall be omitted; 
(2) to clause (0) the word "and" shall be added; 
(3) after clause (0), the following olause shall be inserted, namely:-

II (d) for p~rmi8sion to make any other use of", 
3a. ADwIdment Of IleCtiOD UA, Bombay .Act VI of 1879.-In section 48A of 

the "lJombay Act,-
(1) in clause (a), for the word "dock" in the two places where it occurs, 

the words "wharf, dock or pier" sball be substituted; 
(2) the word "and" at the end of olause (b) shall be omitted; 
(8) after olause (0), the following clauses shall be inserted, namely:-:-

~'(d) Co; tbo loading, unloading, carting, sorting, weighing, stooking 
Iud repackmg of goods; 

(6) for the towing of, Lnd rendering assistance to, vessels witliin ,be port limits; and 

.(f) for an-v; other services in respeot of vessels orgoodi excepting 
services for whIch fees are chargeable under the Indian Ports Act 1908 (XV of 19()ij)." , 

!!.: AmadmlDt of lectiOD UB, Bombay Act VI Of 1819 .• -In section 43D 
of t.hA Bombay Act,-

(1) after sub-seotion (1), the following Bub-seotion .halI be inserted oamely:_ , 
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"(1A) l'owtJr 01 Central Government to caMeZ Bcale 01 tOUB, etc.-

It shllll be competent for t,he Central Government at any time to cancel 
any of the scales franl(~d uuder section 43 or section 43A, or to call upon 

. the Board to modif,y any portion of such scales; and thereupon the 
Board shall modify stich scales accordingly."; 
(:.I) in sub-section (2). aftor t,he words "in special cases" the words "for 

refisons to be recorded in writing" shall be ins~rted. 
85. Insertion of new section 430 in Bombay Act VI of 1879.-Aft-t!r section 

.tUB of the Bombay Act, the following section shall be inserted, namely:-
"430. Power to let'!! ('1J1WC8,~ional rate 01 charge8 on coa8tal '!largo.-ln 

framing scales under section 43 or seotion 43A, the Board may prescribe 8 
lower rate of char"ges in respect of cargo carried in a vessel from one 
IndIan port to another. I Explanatiotl.-For the purposes of this section, the expression "Indian 

port" includes the ports of Dieu, Daman, Mal'magao, Punjim, Mahe, Karaiklll 
aud POlldicherry. 

88. Repeal of sections 46 and 47, Bombay Act VI of 1879.-Sections 46 and 
47 Of the Bombay Act are hereby repealed. 

87. Amendment 01 section d, Bombay Act VI of 1879.-1n fo'ection 48 of 
t~le Bombay Act, for the figures "41> ' the figures "45" .hall be substituted. 

38. Amendment of section 4.9, Bombay 'Act VI of 1879.-1n section 49 of the 
Bombay Act,- . 

- (1) before the words, "The moneys credited to the general account 
sha.ll be held by the Board in trust" the words, figures, brackets and 
ma.tters "Subject to the. provisions of section 36 of the Indian Ports Act, 
19011 .(X V of 1008)" shall be inserted; 

(2) III sub-clause (ii) of clause (1),-
(i) in pal'agraph (b), the words "und the Chairman" shall be 

ol11ittf,d: 
(ii) ill paragmph (c), t.hc words "01' fUlIds" and the proviso to the 

said paragraph shaJI be omitted. ; 
(3) in cluuse (7), after the word "children" the worus "or other sur-

viving dependent relatives" shull be inserted; 
(4) ufter clause (7) ending with the word>'l "in the service of the 

Hoard", the following clauses shaH be inserted, namely:-
"(8) the payment of such sums as may from time to time be agreed 

upon by the Central Government and the State Government or by the 
Board and the State Government as a reasonable contribution on 
aocount of expenses in oonnection with the watch and ward function. 
of the harbour police and the polioe employed for guarding the dooks, 
warehouses and other property of the Board; 

(9) any other chnrge for the purposes of this Act or for which the 
Board may be legally liablt',"; -
(4) the first proviso shall be omitted; 
(5) in the second proviso the word "also" shall be omitted. 

, 89. Insertion of new section 49A in Bombay Act VI of 1879.-After section 
f9 of the Bombay Act, the following section shall be inserted, namely:-

"49A. Power to transfer moneys Irom the general account to the 
pi/.otage account an(l vice versR.-The Board may, with the _ previous 88no-
tiOT) of the Central Government. apply any sum out of the moneys creditEld 
t) the general account of the port towards meeting deficits, if any, in thE' 
pilotage accollnt of the "m·t l'l1l\intnined under section 3() of the Tndil'll POI (R 
Act, 1908 (XV of 1908), or transfer the whole or any part of any surplus 
funds in such pilotage aCcouut to t.he ~ener81 account of the port." 
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40. Bepeal 01 section 60, Bombay ,Act VI Of 1879.-Section 50 of the 

Bombay Act is hereby repealed. 
41. Amendment of IeCUon 151, Bombay Act VI Of 18'19.-lu section 51 of 

the Bombay Act,-
(1) for the words "either the ge~eral or pilotage account" the words 

,"the general account" shall be substlt.uted; . 
(2) after the words "in pllblic securities" the words "or in auoh other 

securities as the Central Government may approve in this behalf" .hall 
be inserted; 

(3) after the words "other public securities", the words "or in such other 
securities as the Central Government may approve in this behalf" shall be 
inserted; 

(4) for f.he second and third paragraphs (including the proviso) com· 
mencing with the words "But the money so invested by the Board" and 
ending with the words, "to which the balance invested belongs", the follow· 
ing shall be substituted:-

.. Limitation of the amountR to be 80 inve8ted and di8posal of the 
8urplu8.-But the mouey so invested by the Board shall not exceed 
such amount, annually or in the aggregate, as may from time to tim(-
he prescribed by the 'Central Government, and any surplus remaining 
after deducting the nmounto which may be so invested shall be applied 
in liquidation, on 01' before the 1st of August next following the Slat ot 
MaTch on which such surplus accrued, of the principal of any lORn 
raised by the Board uncler section 89 or of the capital of any debt at 
any time due by the Bonrd to the GO"ernment, or of the money due 
to the bolders of thE! secllritieR issur,d bv the Board under SectiOD 8(J. ': 

42. ,Amendment of section 52 Bombay Act VI 01 1879.-ln section 52 of 
the Bombay Act, for the words' "the' Board shall" the words "the Central 
Government shall" shall be substituted. 

48. lnIertion of new section 65,A 111 Bombay Act VI Of 1879.-After section 
55 orthe Bombay Act, the fol~owing section sha.ll be inserted, DBme1y:-

"55A. Re-appropria.tion of a.mounts in estimate.-Subjeot to any direc- . 
tions which the Central Government may give in this behalf, any sum of 
money, or part ther~of, of which the expenditure baa been autboriaecl In 
an estimate for the time beIng in force, finally approved by the Central Gov· 
eT~lD'lent, and which has not been so spent, may at Bny time be re·appro· 
prlattld by the Board to meet any excess in any other expenditure authorised 
iu the said estimate: . 

Provided t~at no auch reappropriation shall be made from one major 
hend of expendIture to nnother sucb head without the previous sanotion 0' 
thl.l Centra.l Government." 

44.' SUbst\tutlonOf new Beetlon for section 58, Bombay Act VI Of 1879.-
For section 56 of the Bombay Act, the following section shall be substituted, 
namely:-

, "56. J;l? ez~endit~re above fifteen thousand rupee8 to be irtourrecZ un • 
• e88 8anctloned. m eRtzmn.te.-.(J) Subject to the provisions of section 55A. 
no slim exceedmg fifteen thousand rupeeR shall, save in cases of preRsing 
~raerg()nc~, be expended by or on behalf of, the Board unless such sum is 
lDclnded 1D some es~imA.t-e at the time in foroe which has been finallv 
BJlproved by the Central Government. • 

(~) If any slim exceeding fifteen thollRBnd rupees in amount is so ex. 
pended on B pressing t>lTJel'gency, the circumstances shall be forthwith 
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reported by the Chairman to the Central Government together with an 
"xplauation of the way ill which it is proposed by the Board to cover such 
extra. expenditure:". 
45. lD8ertiol1 01 new section 56A aDd 156B in Bombay Act VI 01 1879.-

After section 56 of the Bomba.y Act, the following sections shall be inserted, 
namely:-

"56A. Capital 6xP6rt,Jiiur6.-(1) No expenditure shall be charged by the 
Boa,d tQ oapital without the previoub sQUctiotl of the Centrol Government. 

(2) Notwithstanding anything contained in sub-section (1), where 
LJentraJ Government in the cnsa where the aotual expenditure incurred at! 
Q charge to ca.pital exceeds the expenditure sanctioned in this behalf by 
the Central Government unless the excess is more tha.n ten per cent. of 
ihtl expenditure so &anctioned." 

56B. Writing off of l08868,-(1) Subject to such conditions as may 
he specified by the Centrlll Government. where the· Board are of opinion 
that /lny flmount due to, or any loss, whether of money or of property, in-
curred by, the Boanl is irrecoverable. the Board may, with the 1'revious 
approval of the Central Government, sanction the writing off tinally of 
the said amount, or loss: 

Provided that no Ruch approvnl of the Central Government shall be 
necessary where such irrecovernble Ilmount. or IORS does not exceed, In 
any individual case, two thousand and five hundred rupees or, in the 
nggregata in anyone year, fifty thousand rupees. 

(£) Nothing in sub·section (1) shull require further sanction of the 
the Chainna.n is of opinion that Ilny amount <'tue to, or any loss. whether 
of money or of propert,v, incurred by, the Board is irrecoverable, the 
Chnlrnlltn may sllnction the writing off finally of such amount or loss. 
provided tha.t such amount or loss does not exceed, in any individual 
cuae, five hundt'ed rupees or, in the aggregate in anyone year, ten thousand, 
1'u1'ees; and in every such case, the Chairnlllll shall make a report to the 
BOllrd giving reasons for such sQnction. 
46. Amendment of section 58, Bombay Act VI Of 1879.-1n section 58 of 

~Ile Bombay Act,-

(1) in the firf;t parl1graph,-
(i) for the wo!'Cl ·"twice" the word "once" shall be substituted; 

and 
(ii) for the words "by such auditors as shall, from time to time, 

be appointed by the Central Government" the words "by the Comp-
troller and Auditor-General of India ut such times and in such 
manner as may be determined by him" shall be substituted; 
(Q) in the last }l1l.1'Ilgraph.-

(i) for the words "The auditors shall be pllid" the words "The 
Comptroller Rnd Auditor-General shall be paid" shall b~ substituted; 
and 

(ii) for the words "the auditors shall forward their report upon 
the accounts to the BORrd, who shall cause" the words "the auditors 
shall forward copies of their report upon the accounts to the Cent,l'sl 
Government and to the Board and the Board shall thereupon came" 
shall be substit.uted, 
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41. t.naertfon Of new sections liSA. a.nd 58B in Bomb&)' Ac\ VI of 1879.-

After slCltioll 58 of th~ Bombay Act, the following sections shall be illserted, 
IIBmely:- -

"oSA. Board to 'remedy defecta and i.negulariti68 pointed out in the 
audit Tl;jport and Oentral Uovernm~nt to paBs final o~de'B.-(l) The Board 
shull forthwith take into considera.tlOll a.ny defects or Irregulantles that may 
be pointed out by the Alluitcrs in their report and shall pass suoh ord~8 
thereon as the Boa.rd mQy think fit and shall also send a .report of the aotlon 
taken by the BOIWd to the Central Government. 

(!(.) If there is a difference of opinion between the Board and the Audi· 
tors on any point included ill the audit report and the Board feel u~able to 
nc(.,t'pt the recommendations, if any, maue by the Auditors on such pomt, the 
mutter shull forthwith be l'eferred to the Central Government who shall 
pa(;s final orders thereon and the Board shall be bound to give effect to such 
ol·ders. 

Submillsioll of Aocounts. 
58B. Sttlrrni8sjon 01 accountB to the Central Government.-(l) Thtl 

Board shall annually, or oftener if directed by the Central Go\'ernment so to 
do, submit statements of their recltipt8 lind disbursements to the Central 
GOVfll"llment in such forOl nIHl at sllch t.ime us that Government may dir'~ot. 

(2) A copy of all such statements sha.ll be open to the inspeotion of the 
public at t.he otiit:e of t.he Board during office hours on payment of such fee 
tor each inspection as may {rom time to time be fixed by the Board." '8. Amendment of section MA, Bombay Act VI of 1879.-1n section 64A 

Jf the Bombuy Act,-
(1) in Emh-section (1), ntter the \vOl·aS "sent by post", the following 

8hu11 be inRcl'ted, namely:-
"or if the notice cannot be so served upon him or his address is not 
known, Ctlllse a notice to be published in the Official Gazette and also 
in at lellst Ol1tl of the principal local daily newspapers". 
(:!) in the proviso to 8ul;·seotion (1), for the words "served under this 

s~ctivll" the words "so served or published under this sub-section" shall 
bo substituted; 

(3) in sub-section (2), for the words, brackets and figure "If such owner 
01' person is not known 0r th'J notice oannot be served up:>n him, or he docs 
not eomply with the re(lllisitiox; in the notice, the Board may at any time 
after ~he goods have be~ome hable to he sold. under su~-section (1)", the 
follOWIng shnll be substituted, namely:-

"1£ such owner or person does not comply with the requisition in 
the notice serv~d upon him or published under sub-section (1), the Board 
mu~- at nny tlllle after the expiration of one month from the date on 
which the notice was so served or pUblished in the OltiCliiJ"TIa:>:ette .• , 

49. Amendment of section 68, Bombay Act VI of 1879.-1n Rection 6a of 
the Bombay Act,-

(1) in the proviso, for the words "two thousand" the words "ten 
thousand" shall be subs tit IIted ; 

(2) after the proviso, the following proviso shall be inserted, namely:-
"Provided further that where the estima.ted cost of any new work 

has been approved by the Central Government, no expenditure which 
exceeds ~Y more ~hall teu per ce~t. the estimated cost so approved 
shall be mOUlTed oy the Board Without the l'reviotls approval of 1he 
Central Government." 
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60. IDsert10n of new aecUons 68A, 88B aDd. 680 in Bomb&y Act VI of 1879.-

.After section 68 oI the Bombay Act, the following seotions shall be insertea, 
nam.ely:-

"68A. Powsr of Ohail'man as to sa:scution of works.-NotwithstandiDg 
anything 'contained in section 68, the Ch&irman may direct the execution 
of a.n.y work the cost of which does not exceed five thousand rupees, and 
may enter into contraots for the exeoution of suchWorks and in every such 
case, the Chairman shall make a report to the Boa.rd at its next meetin" 
of any such directions given or oontraots entered into by him." 

68H. Pow" of Oentral GO~'1nm'nt to OTdsT sUTVSy or e:lJamination Of 
works.-The Central Government may, at any time, order a 1000.1 survey 
or examination of any works of the Board, or the intended site thereof, and 
the cost of such survey !lnd examination sha.ll be borne and paid by the 
Board out of the moneys credit.ed to the general a.coount of the Board. 

680. Power of Oentral Government to rS8toTe or complete works at the' 
oost of Board.-If at &ny time, the Board,--. 

(a) allow any work construoted by, or vested in, the Board under 
this Act to fall into dis-repa.ir, ,or 

(b) do not, within a rt:1ssonable period, complete any work com-
menoed by the Board, or included in any estimate approved by the 
Central Government, (Jl' 

(c) do not, after due notice in writing, proceed to carry out effectu-
ally any work or repair whioh is neoessary in the opinion of the Central 
Government for the purpose9 Of this Aot, 

the Central Government Dlny caUSe suoh work to be restored or completed 
or carried out, or such repair to be oarried out, and the cost of any such 
restoration, completion, construction or repair shall be paid by the Board, 
and if the Board do not within a reasonable time provide for such payment, 
the same shall be recoverable in the manner provided in the Local Authori-
ties Loans Act, 1914 (IX of 1914). 

&1. Am8lldment of I8CtiOD n, Bombay Act VI of 1879,-In section 72 of 
theBombay Aot, the \Vorda "ani all fee, for pilotage shall be paid to the 
Board" shall be omitted. 

IrA. lD8ertlon of new 88ctiaD 72A in Bombay Act VI of 1819.-After section 
r12 of thtl Bombay Aot, the follOwing shall be inserted, namely:- ' 

Powers of the Board as Oonservator, etc. 
"72A. (1) All moneys received by the Board 0.8 the Conservator of the 

Moneys received by the port or as the body appointed under sub-section (1) 
Board as Coneervator of section 36 of the Indian Ports Act, 1908 (XV of 
of Port or .. body 1908) excluding all fees and all fines and penaltiel 
:!o~~ ~D: creditable to the pilotage account of the port under 
Porte Ao*, 1908. sub-section (5a) of that section shall be deemed to 

be a portion of the inoome of the Board and shall be included in their 
annuRl estimates and accounts. 

(.e) All the powers, authorities and restrictions contained in this Act 
in respeot of the works by this Act authorised shall 

P°B'oe:d :'~n:!va:: BapplYd to the hWCorks whioh may bod be execute~ by the 
or Port or as bod;r oar as suo onservator or y, not bemg work. 
appointed UDder .ea- the ,cost of which is chargeable to the pilotage accoun' "OIl 88 oHhe Indian of the port under sub-seotion (5b) of section 86 of 
Port. Act, 1908. ibe Indian Ports Act, 1008, and also to the sanction 

of Buell ",,01'111, the estimates therefor and the expenditure thereunder." 
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-68. Amendmel't of Hctton 13, Bombay Act VI of 1819.--10 section 78 of 

the Bombay Act.-
(a) at the 'Clnd of clause (g), the word "Rnd" shall be added.: 
(b) clause (b) shall be omit.ted. 

M . .Amendmeut of lectiorl "', Bombq Act VIol 1BT1.-Jn f;ection 74 of 
the Bomba.y Act, fat" the words "for three we~l{s Ruec~ssively ill the sai,d 
Gazet,te" the words "for two weeks successively 1lI the sa.ld Gazette and untll 
f.ourte~ da.'YB ha.ve expired from the date on which the same had been first pub-
lishe!! in that Gazette" shall be substituted. 

66. SubltitoUtion 01 new I8ctlClll for .. ctian '79, BomBY Act VI 01 1819.-
For -;eohlon 79 of the Bombay Act, the following section shall be substituted, 
aamely:-

"79. Persons employed under lhi8 Act to be public serva.nts for .oBritdft 
111trposes.-Everyperson employed under this Act shall, for the p~rpoBes 01 
sections 161 to ]71 (both indusive), 184, 185 and 409 of the Induw Penal 
Code (Aet XLV of 1860) and for the purposes of the Prevention of Corrup-
tion Act, 1947 (II of 1(47), be deemed to be a public servant within the 
meaning of section 21 of the said Code." 

H. AmeDdment of leetlan H, Bombay A.ct VI of 18'19.-1n section 82 of 
die Bombay Act,-

(1) for the words "weight or quantity, of such goods, or the tonnage of 
any vessel carrying such goods, has been Understated", the following shall 
be substituted. namely: - . 

"weight, quantity, value or description of such goods or the 
to,nnage of any vesilel carrying luch goodshu been understated or in-
correctly given" j 

(9) for the words "weight or quantity of goods or amount of tonnage 
so understated as may be determined by the Board, and the said sum lIhall 
on the application of the Board". the following sha.ll be substituted, 
namely:-

.. entire weight. quantity Or value of the consignment of goods 80 
understated or incorrectly desaribed or on the amount of tonnage 80 
undel'Rtated liS may be determined by the Board or when any officer 
of the Board bas, subject, to such conditions as may be laid don by 
the Board. been generally or specially authorised by the Board in th. 
behalf. by such officer, aud the said sum shall on application by or on 
bebalf of the Board". 

157. ID.aerti011 Of new HCtton 88.A. In Bombay Ac\ VI Of 1819.-After seet40D 
80 of the Bombay Act, the following seotion shall be inserted, namely:-

"86A. ApplioAtion of oertAin pfO'Oi.iona of tJuJ Aot to tdfOrtJ[t.-The pro-
visio!,. of sectio~s 48, 48A, 45, 66, 67, 68, 78, 88, 84 a.nd 87 shall apply fa 
relation to all IW'Crait making use of the port while on water as they applJ 
in relation to vessels." 

... * • • • ... 
18. A.d41UoD 01 aaw ..... _, • 1114 80 ... ., Mt VI at 1871.-

aiiiir 88Otion 87 of the Bombay Act, the following sections shall be insert;ecl, 
Deme1y:-

"88. Power to eviot oeriAift pereona from. t1&e premiH' of the B04'I4.-
(1) Notwithstanding a.nything cOntained in any other law if th& Bo&!d 
in exercise of the powers conferred on them by resuIation~ made uncler Jb1a 
Aot oallcel the allotment of a.ny premises made to an1 )~ployee of the 
Board the Board may, by notice in writing. order suoh attottee or aD"! 
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other person who may be in oc(mpation of the whole 01' a.ny parb of the 
premises to va.oate them and deliver the same to the Board or a persoD 
appointed by the Board in that behalf within such period as may be specified 
in the notioe, 

E:J:planation.-oF'or the purposes of this section, "premises" means any 
In:rildin°g or part 01. a bllilding and includes-

(i) the gard~ns, grounds and outhouses, if any, appertaining to suoh 
building or pa~ of & building; 

(ii) auy fittiJlls affixed to such building or part of a buildinl far 
the more beneficial enjoyment thereof; and 

(u.) &"IJy M.trniture, books or other things belonging to the Board 
and found in such building or part of a building, 
(.9) If any aJ.lpttee 01' other person refusel or fails to comply with an 

<lrder made under sub-section (1), any presidency-magistrate or magistrate 
of the first class may, 011 application made by or on behalf of the Board, 
ordel' any poliee officer, with proper I1SsiBtance, to enter into the premises 
&lld evict a.ny person from, and take possession of, the premises and to 
deliver the S:l.-ne to the Board or a person appointed by the Board in thafl 
behalf and the police officer may, for that purpose, use such foree as may 
be neceBMry. 

(3) Any suc]a notice as is referred to in sub-section (1) may be served-
(a) by delivering or tendering it to the allottee or any other person 

who ma.y be in oocupation of the whole or any part"of the premises, or 
(b) if it cannot be 1:\0 delivered or tendered, by affixing it on the 

outer door or Home other conspicuous part of the premises, or 
(c) by registeJ-ed post. 

89. Annual acimini.tration report of the port.-As soon as may be 
-after the first day of April in every year and not later than suoh date as 
tnay be fixed in this behalf by the Central Government, the Board shall 
Submit to the Central Government a detailed report of the administration -?' the Port d\ll'ing the preceding year ending on the thirty-first day of March 
111 such form as the Centrul Government may direct. 

90. Power to RILperRcde the Boa.rd.-(l) If, at Rny time, the Central 
Government are of opinion,-

(a) that on account of a grnve emergency, the Board ore unable 
to perform the duties imposed 011 them by or under the provisions of 
this Act or of ftny other law, or 

(b) that the Board have persiAt~ntly made default in the perfor-
mancE" of the duties imposed on them by or under the provisions of 
this ,Aot 01' of any other law and as a, result of such defa,ult, the 
financial position of the Board or the administration of the Port has 
greatly deteriorated, 
\Ilhe CentraJ Government may, by notification in the Offioial Gazette, 
Bupersede the Board for. such period, not exceeding six months at a 
..nne, &8 ma.y be specified in the notification: 

Provided that before issuing a notification tinder th~ Bub-seemon 
for ree.sons mentioned in clause (b), the Central Gover~ment shall 
give .. reasonable time of not leBs ~an three months to the Board to 
wow oause why the Board should not be superseded and shall consider 
... explanations and objections, if any, of the Board. 
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(2) UpOIl the publicati.oIi of a notifioomon under Bub-section (ll .U ..... 

seding the Board the following oonsequences shaJ.1 ensue:....., 
(a) eJl the trustees shull, as from the date of superseuion, v" 

their offices 8S suoh trustees; 
(b) all the powers and duties whioh may, by or under the provilioDt 

nf this Act or of any other law, be exercised or performed by or on be-
half of the Board, shall, until the Board are reoonstituted under clauae 
(b) or clause (c) of Rub-section (3), be exercised and p;rformed by suoh 
person or persons as the Central Government may direct; 

(c) eJl property vested· in -the Board shall, until the Board are re-
constituted under clause <") or clause (c) of sub-section (8), vesfl in the 
Central Government. 
(3) On the expiration of the period of supersession speoified in the lUJtI., 

fication issued ~der sub-section (1), the Central Government may-
. (a) exte~d the perioel of 8Upel'SeSFiion for such further term, not 
exceeding six months, 8S they lUa." llonsirler necessary; or 

(b) reconstitute the Board by fresh appointment and fresh alee-
tion, and in auch caSe nny persons who vllcllted their oflioes under 
olause (a) of sub-section (9) shall not be deemed diaqualiAed .. 
appointment or election, as the . case may be; or 

(c) reconstitute the Board by appointment only for such period 
as they may eOJlsidel' necessary Ilnd in such case the persons who 
vacated their offices under clause (a) of sub-section (.9) shalll not be 
deemed disqualified for such appointment merely because they WeN 
trustees when the Board were superseded: 
Provided that the Central Government may at any time before tbe 

expiration of the period of supersession, whether. as originally speoiIec1 
under sub-section (1) or as extended under this sub-seotion, f;ake aotioJl 
under clause (b) or olause (0) of this sub-seotion." 

(4) The Central Government shall cause a notification issued under 
lub-aection (J) and a full report of any action taken u,nder this &eGiioa 
and the circumstances leading to such action to be laid before Parliamenl 

. at the earliest possible opportuni1ly. 

CHAPTER III 
AMBNDMBNT OF BENGAL ACT III OF 1890 

69. Amendml'nt Of sectioD 8, Ba,al Act m of 1890.-10 secflion 8 of the 
CalCUtta Port Act, 1800 (bereinafter in tbis Chapter referrE"d to as the Calcutt. 
Aet),-

(a) in clause (1), for the words "of the Porb" the words ufor the 
Port.. shall be substituted; 

(b) for clause (6), the following clause shall be substituted, 'l&maly:-
, •• (6) ~master' when used in relation to any vessel or to any aU .. 

cr~ft malung UBe of the port. meanR Bny person having for ~e time 
bemg the charge or control of such vessel or such aircr6lft 8S the aaae 
msy ,~e, except a pilot, harbour master, berthing master,' dock muter 
or 888.lstant harbour master of the port."; -
I.) after olaUS8 (8), .u following clauses Rhall be inserted, namely:-

"(8a) 'Port approaches' shall mean those parts of the navigable 
rivers a.n~ ohannels leading to 'he port in which the Indian Poril 
A"'. 1908 (XV of 1008) it in force; 
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"(Bb) 'publio .ecurities' .hall mean-

(a) proDlissory notes, debentures, stock or otlher securities of 
the Central Government or of any State Government; 

(b) debentures or other securities for money issued by, or 
on behalf of, any municipal body, Improvement Trust or Port 
Trust under the Buthority of any law for the time being in force 
in India, and includes the debentures or other securities issued 
by the Commissioners under this Act." 

(d) for clause (9), the following clause shall be substituted, namelY:-1 
(9) vessel includes anything made for the conveyance mainly by 

water of human beings or of property. 
eo. ID8Irtion of Dew section SA. ill Ohapter I of Bengal Act III of 1890.-

In Cha.pter I of the Ca.wutta Act, after section 8, the following section shall 
be inserted, namely:-

"SA. Requirement. aB to publication of notifications, order8, etc., in 
the Official Gal8ette.-(l) Any requirement in this Act that 8 notification, 
order, rule or bye-law issued or made by the Commissioners or by the 
Central Government shall be published in the Official Gazette, shall. I1nl",,,, 
otherwise expressly provided in this Act, be construed as a requirement 
that the notiflcation, order, rule or bye-Ia.w shan-

(a) where it is issued or made by the Comissioners, be published 
in the Official Gazette of the State, and 

(b) whele it is issued or made by the Central Government be 
published in the Gazette of India. 
(2) Any notification, order, rule or bye-law issued or made by the I 

Central Government shall, for general information, be also republished in 
the Official Gazette of the State." . 
81. Amendment of .ectlon 8, Bengal Act m of 1890.-After sub-section (2) 

of section 6 of the Calcutta Act, the fol1owin~ sub-section shall be inserted 
nume1y:-

"(8) All the Commissioners other than those who are ex-officio Com, 
missioners or elected Commissioners shall be appointed either by name 
or by virtue of office by the Central Government by notification in thtt 
Official (}azette_' , 

8i. Bubltit.utio.n of Dew section for section 8, Benga.1 Act m Of 1890.-For 
section 8 of the Calcutta Act, the following section shall be substituted 
namely:-. 

"8. Appotntment of Chairman and Deputy Chairman.-The Chairman 
and Deputy Chairman shall be appointed by the Central Government by 
notification in the Official Gazette and shall hold office during the pleBsure 
of the Central Government." 

88. B.epea.t of section 9, Bengal Act m of 1890.-Section 9 of the Calcutta 
Act is heleby repealed. 

84. Substitution of Dew section for BeCtton 10, Bengal Act m of 1800.-
For section 10 of the Calcutta. Act, the following section shall be substituted, 
nftmely:-

"10. Term of office of Commi88ioners.-(1). Subject to the provisions 
hereinafter contained, every person appointed by name or elected to be 8 
Cbmmissioner shall hold the office to which he shall be appointed 01' 
Aleoted for a term of two years commencing on the first day of J.pril nerl 
followin~ his appointment or election, as the case may be. but may. at 
the expiration of suoh terril, be re-appointed ot' re-elected. 
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(0) Bubject to tho provisionll of stlction lOA, every pereOll appointed 

by th:l Central Government to be a ComII;1i8si~~er ,by virtue ~f an offioe 
shaU, until, the Centr~l Governmen~ by ~~t~ficatlon ill the.~ffi.olal ,Gazette 
otherwise directs, \.lontlllue to be a COtllllllSSlOner 1\0 long tJ.S he continues to. 
hold that office, . 

(3) The term of office of every Commissioner appoin~ed by name or 
fJpctflci as such and holding office 011 the 1st day of Aprll next following 
the corrumlllcemellt of the POl't 'l'rusts Bnd Ports (Amendment) Act, 19tH, 
shall be deemed to have expir.ed Oil that day," 

66. tn.rtion of neW! section lOA in Bengal Act m 01 of l890.-After sect10n 
11) of the Calcutta Act, the following section shall be inserted, namely:-

"lOA. Resignation of CommiIl8ionIJT8.-A Commissioner appointed b;v 
the Centrll.1 GOVerument whethel' b. name or bv virtne of nn officEl or all 
elected Commissioner may at any' time resign 'his office by giving notice' 
in writing to the ChaimuI.D who shall forward the same to the Central Gov-, 
ernment, and on such resignation being accepted by that Government be' 
shall cease to be 11 Commissioner, and his office shall thereupon becorne" 
vacQnt." . 

88. Amendment 01 seotion 11, Bengal Act m of 1890.-In section 11 of the 
Calcutta Act,-

(1) for sub-section (1), the following sub-section Rhall be substituted, 
I1Rmely:-

"(1) The Chairman and Deputy OhairIllBnshall r.eceive sllch 
salary and allowflnces, if any, as may from time to time be fixed b~' 
the Cenkal Government." 
(2) sub-scction (.e) shall be omitted; 
(3) in sub·section (3), after the words "pa.id to the Commissioners" 

the words .• or /lny clas!> of them" shall be in~rted. 
87. Amendment of aectioll 18, Bengal Act m Of 1890.-In sub-section (1) 

of 3ection 13 of the Calcutta. Act,-
(1) for the words "leave allowance" the words "'eRve stdnry and" 

allowances, if any" shall be substituted; ~. 

(2) after the words "the salary" the words "and allowances, if any," 
shall be insert~d. 

68. Substitution o.f new section for sectton l3A, B~g&l Act m Of 1890.-. 
For section 13A of the Calcutta Act, the following section shall be 8ub8tituted~ 
namely:-- . 

"13A. Gratuity, etc. faT t'ltairman OT Deputy Ohairman,-The Central 
90vernme~t may fix the ,amount of gr3tuity or compassionate allowanoe. 
1£ ~ny, whICh shall Ill' paid to the Chairman or Deputy Chairman on hi~ 
re~lrement, from office and may detennice the conditions under which the 
!lalCl grlltlllty or compassionate allowance shall be so payable." 

69. Insertion of new section laB in Benpl, Act m of 1890.-After Section 
1BA of the Calcutta Act, th.e following seetion shall be inserte.d, narnely:- , 

"13~. P.ermiS8ill!'. to Chai':man and Deputy Chairman to join pTovid',mf 
!U,nd.-Not.\Vlthstal1dmg anything e(lIItained in thi,f! Ad, * * *, * the ~ 
Clentral Government may pemlit the Ohairmall and the Deputv Chuirman. 
or either 0t t:hem who: ,hefore such appointment, had been an ~mpJ.b:vee Qf 
th~ ~OmlTlIS8lOn8, to .Jom the pl'Ovident fllnd established bv the 'Com. j 
rl1lSS10r~ers under se,e~lofl aDA for the benefit of thek employees and may ~ 
d~te~me the con,dltlons and restrictions upon t\nd lInder which such per;J 
miSSIon may he gIven," " " I 
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", 10. SUbltttUtiOD of new section for section 14, .Bengal .Act m 01 1890.·~ 
For section '14 of the Calcutta. Act, the following' section shaH be substituted 
namely:-

"14. }f'itting, of vacancies in the office of Uommissioners.-l1) Every 
vaoanoy in the 'office of an elected Commissioner or of a. Cor:unissionec 
appointed by name caused by the expiration of the term of otti~"l of such 
Commissioner :;hall be filled by election or appointment, a8 the case may 
be, Within one month immediately preceding the date of expiration of 
such term. 

(i) Every vacancy in the office of a Commissioner appointed by the 
Central Government by virtue of an office caused by the expiration C't 
the term of ottioe of such Commissioner Or otherwise shall be filled Ii; 
'appointment within one month of the oocurrence of such vacancy." 

11. Amendment of section 16, Beng&l Aot m of 1890.-1n section 15 of thu 
Calcutta Act,-

(1) in subcsection (1)-. 
(a) for the wbrds·" elected Commissioners" the words .. elected 

or appointed Commissioner" shall- be substituted; 
(b) after the word "eleotion" the words "or appointment. as thu 

case may be," shall be inserted; 
(2) in sub-seotion (2), after the word "elected" the wordR "or appoint-

ed" shall be inserted; 
(3) after sub-section (i), the following sub-section shall be inserted, 

n8IDely:-
"(.9) Nothing in this section shall prevent 8 person being eleot~d 

or appointed as a: Commissioner for a period shorter than threE! months 
in the place of an absent Commissioner, on the application of the Com-
missioners in meeting if the IlbHentee i" an elected Commissioner, or at 
the discretion of the Centrfll Government if he is a C.ommissiollet 
appointed by the Central Government." 

7/;1. Substit.ution of new section for section 16, Bengal- Act. m of ol890.-Fpr 
section 16 of the Calcutta Act, t.he following section shall he substituted, 
namely:-

"16. Filling 0/ ca81U£l vacancie8.-Any casual vacancy in the offioe of 
an elected Commissioner or of a. Commissioner appointed by na.me caused 
by the death or resignation of such Commissioner or by virtue of the pro-
VIsions of sub-section (2) of section 17, shall be filled within one month b~ 
elect,ion or appointment., as the CR-se rnny he, in the manner hereinbeforfll 
provided: 

Provided thnt the Commissioner so elected or Hppointea sha.H retain 
his office so long only 8S the vacating Commissioner would have retlliuE'ld 
the same if such vacanoy had not occurred." 

78. lDaertlon of new section 16A in Bengal .Act m of 1890.-After section 
l(j of the Calcutta Act, the following section shall be inserted, namely:-

"lOA. Salling provision for appointment or 8/ection 0/ Commissioners 
after the pUh'Mihod pc"nd.-Kothing in the foregoing provisions shall 
prevent B perRon being appoint.ed by the CentrQI Government to fill any 
vacancy in the office of a CommiRflioner appoint,ed by the Central Govern-
ment ~ither by name or hy virt'1J(> of lUI office Rfter 'the expiration of the 
period specified therefor in section' 14 or section 16, as the case may be, if 
for any reason it ho.s not been possible for the Central Government to mlloke 
the appointment withl,n the IBid period. 
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(9) If the Central Government is s.tisfiod that ~ eleotai:aa b~y haa 

failed to elect a Commissioner within the period specified ~here~or lA see-
tion 14 or section 16, as the case may be, for reasons beyond lts coniJrol. 
the. Central Government may, by notification in the Official Gazette" dir~c. 
that the election &hall be held on or before such date (a.fter the explra.tlon 
of the said period) as may be specified in the notification. 

(3) Where a Com~issioner iii, appointed by n~e or elected under sub-
section (2) of this sectIon or appomted under section 7. to fill any IUch 
vacancyas is referred to in section 14 after the expiration of the period 
specified therefor in that section, the term of office of suoh Commissioner 
shall commence on the date on which his appointment or eleotion, as the 
case may be, is notified in the Official Gazette and shall expire on the date 
on which his term of office would have expired if his appointment or election, 
6S the C6se ma.y be. had been made within the period so speoified in section 
14," 

74. Substitution of new sections for section 17, Benpl Ac' m of 1890.-
For section 17 of the Calcutta Act, the folowing s,eotioDS shall be substituted. 
lJamely:--. 

"17, Disqualification of Gommis.ioner.,-(l) A person .shall be dis-
qualified * * * to be Ii Commissioner * * if he-

(4) is a.n undischarged insolvont, or 

(b) has been convicted and sentenced to imprisonment for an 
offence involving moral turpitude. punishable with imprisonment for a 
term exceeding six months, or to transportation such conviction not 
having been subsequently reversed or quashed. ~ess the CentraL Gov-
ernment has by order remaved the disqualification. 

, (2) Every person other than an 8:J;-0f!icio Commissioner or. Com-
mIssIoner appomted by the Central Government by virtue of an ofIioe,-

(a) Who, ~t any tim~ after he becomes a Commissioner, ahall be 
~bsellt. . frow SIX COllsecutlVe meetings without having the permission 
10 that behlllf of the Commi~sioners or who having suoh permia.ion 
shall be absent from the meetmgs for a period exceeding one year; or 

(b) who shall, at any time after he beoomes a Commia.ione 
:cept or agree to accept any office or place of profit under thia Ao:; 

,(0) who shall. save with the sanction of the Central Governm t 
~:~Cl~;~h~r ~~:i~:~~ci~~tt in the pro;ts of any work done e~ 
protiLs or any contract entered in:O ~tchernthe Cor ~a~icipate in the e OIDmlSS10n8l'8 ; or 

(a) who becomes disqua.lified f f h lub-section (1); or Or ~y 0 t e reaSODS mentioned ju 

(8) who BctS in contravention f th ' , 
shall thenoeforth cease to be a Co 0, ,e provIsIons of section 17A. 
upon become vacant: mnussloner and his offioe shall there-

Provided that no such Commissione h I 
onl! of his being a shareholder in an r: is a 1 v~~te his office by realon 
whIch the Commissioners may ente ~ t g stered lomb stock oompany 'with 
being interested in any loan of mo:e Into° tahny ccontra?t ,or by leMOD of hi. 

y e OD:lmllllonera : 



... 2G 
~rovided fu.rther tha.t no such Commissioner shall vacate his office 

., reason of hi'll being intereatled in any purch~~ or lease of le.nd. or pre-
millo88 the sale or lea.se of which the QomInlS51Oners ma.y determme on at 
a meeting under the provisions of this Act, or of his being interested in 
a.ny agreement under which facilities may be granted for the la.nd or 
shipment of goods in return for stipula.ted i~come guaranteed to the Co~
missioners in considera.tion of their undertakmg to construct or prOVIde 
such facilities. 

17 A. Re.triotion ~n pawer of Commisrion6rs to vote or disou.. matter. 
in which they are intere.ted.-* * * A Commissioner shall not vote on, or 
take part in, the discussion of any question coming up for considera.tion at a 
meeting of the Commissioners or of any committee of their number, if the 
question in one in which he has lUly direct or indirect pecuniary interest by 
himself or his partner or in which he is interested either professionally on 
behalf of a client or 88 agent for a.ny person other tha.n the Cent.ral Govern-
ment, a local authority or a railway company." 

76. Amendment or aectlod 19, Bengal Act nI or 1890 ........ 1n secte.ion 19 011 
the Calcutta A,ct. the words • 'sum of five a.nd a half lakhs se~ apart by the 
Commissioners 88 a reserve fund prior to the passing of this Act, and the 
further" shall be omit;ted. 

76. Amendment or eectioD. 24, Bengal Act. 11I of 1890.-10 sub-section (3) 
of section 24 of the Calcutta Act,' for the words "the promissory notes a.nd 
other securities of the Central Government or in the debentures issued by the 
Commissioners under this Act" the words "public securities or in such other 
securities as. the Central Government may approve in this behalf" shall be 
lubstituted. 

77. Amendment or 88Ction MA, Ben.pl Act In of 1890.-In section 24A 
of the Calcutta Act, for the words "current value", wherever they ocour, the 
words '''curent market value" shall be substitut-ed. ' 

78. Amendment or lection 2'B, Beng&! Act m or 1890.-In sub-section 
(2) of section 24B of the Calc~tta Act, for the words "the promissory notes ond 
other securities of the Central Government or in the debentures issued by the 
Commissioners under this Act" the words "public securities or in such other 
securities as the Central Government may approve in this beha.Jf" shalJ be 
lubatituted. • 

79. Amendment or .eotlon ~a, BeDla.! Act m Of 1890.-To section 240 
of the Caloutta Ao', the following sub-section shall be added, namely:-

"(4) All the debentures or securities of t.he Commissioners heretofore 
purchased by, issued, transferred or assigned to, or indorsed into the names 
of the Commissioners or any person on their behalf, and all debentures and 
securities heretofor.e issued by way of renewal, consolidation or sub-division 
of any ~uch debentures or seourities. shall be and shall be deemed to have 
always been valid and negotiable in all respects and in the S8me manner and 
to the same extent as if held by, or issued. t.ransferred assigned or 
mdorsed to, any other person." " 

eo. Amendment or .ction ~, Beng&! Act In or 1890.-In section 27 of b'he 
Oalcutta Aot._ 

. Co> for. the w~rds "It shall.~e lawful £o~ t~e Con::Uli"lSione~'S in meeting. 
if the~ ~mk fit . the words The CommlSStOOers m rr.eetiDg may. ~'ith 
ilhe pre'V!0us sanotjon of ;be ~ntral Government, ~pply any lum.'.' .haIl 
be lubltltuted; . 
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(b) for the words "to repay" the words "in repa.ying" "ha.ll be 

substituted. 
81. .Addition of new sections 21 A to 21L in Ohapter ~ of the BaDial ~\ 

m of 1890.-1n Chapter III of the O'nlcuUa Act, after sectIon 27, the followlDg 
sections shall be inserted, namely:-

"27A. Right of survivorR of joint or several payees of debenture •. or 
.eouritidS.-(1) Notwithstanding anything in section 45 of the India.n 
Von tract Act, 1872 (IX of 1872),-

(a.) when any debenture or security iSFHled by ~h.B COinmissi<;lDers 
under this Act is payable to two or more persons JomtJy, and either 
or any of them dies, the debenture or secunty shall be payable .., ~. 
survivor or survivors of those persons, and 

(b) when any sllch debenture or security is payable to two or 
more persons severally, and either or any of them dies, the debentres 
or security shall be payable to the survivor pr survivors of those persoDl 
or to the representatives of the deoeased or ~ any of them. . 

(B) This section shall apply whether suoh death occurred or oooun 
before or after the commencement of this Aot. 

(3) Nothing herein conjla.ined shall affeot any olaim whioh any 
representative of a. deoe&lled person ma.y haVe a.gain~t the sumvor « 
survivors under or in respect of any debentllffl or seCllrlty to which sub-
section (1) applies. 

(4) For the purposes of this section, a body incorporated under the 
Indian Companies Act, 1918 (VII of 1918), or the Co-opera.tive Societies 
Act, 1912 (II of 1912), or any other ena.ctment for the time being in for~, 
whether within or without India, relating to the incorporation of aSBOCia· 
tions of individuals, shall be deemed to die when it is dissolved. 

27B. Power of one of two or mOre joint holder. to grant reoeipt •. -
Where two or more persons are joint holders of any debenture or seourity 
issued by the Commissioners under this Aot, anyone of those persons may 
give ,an effectual receipt for any interest or dividend pays-ble in respeot of 
such debenture or security, unless notice to the contrary has been given 
to tbe Commissioners by any other of the holders. 

27C. Indor.ement. to be made on debentuTe or .eourit" it.elf.-Not-
withstanding anything in section 15 of the Negotiable Instruments Ac', 
1881 (XXVI of 1881), no indorsement of a debenture or seourity issued by 
the Commissioners upder this Aot and trsnsfel'6hle by indorsement shall 
he valid unless made by the signature of the holder inscribed on the bR-Ck 
of the debenture or the seourity itself. 

27D. [ndOTSfJr of debenture. Of' seouritie. not liable for Gmouat 
theTeof·-NotwithstaDding anything in the Negotiable Instruments Aot, 
1881 (XXVI of 1881), a person shall not by re&.'Son only of his haviq 
indorsed .any debenture or security issued by the Commissioners un(4lr this 
Act be liable to pay any money due either &8 principal or as in~ereaI 
thereunder. 

. 27E. Impre.sion of .ignature on debenture. and .eouritid.-(l) The 
lliDature of the person authorised to sign debentures or securities on behalf 
of ~e Commissioners m.ay be printed, engraved or lithographed or impreuec1 
hy such other mechamcal process as the CommiARionerF.l in meeting ma", 
di~~, on the debenture. or· leouritiel. • 
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(M) 'A 'signature ao printed, engraved, lithographed or otherwise im-

preMed .hall be aa valid 68 if i~ had been inaoribed in the proper hand-
writing of the person so authorised. 

27F. Issue of duplicate debentures and 86curities.-(l) , When any 
debenture or security issued by the Comm~aionera under thIS Act II 
alleged to have been lost, stolen or destroyed ,eitlwr wholly or in part, 
and flI person claims to be the person to whom, b~t f?r the loss, theft .or 
destruction it would be payable, he mny, on application to the Commls-
.ionera and on producing proof fo '&heir satiif80tion of the lOll, theft or 
destruction and of the justice of the claim and on payment of such fee, 
if any, as may 'Qe prescribed by ruleR made under section 271, obtain from 
the Commissioners an order for-

(a) the payment of interest in respect of the debenture or security 
said to be lost, stolen or destroyed pending the issue of a. duplicate 
debenture or security, and 

(b) the issue of a duplicalle debenture or security paya.ble tID the 
applicant. 
(9) An order shaJ1 not be pf&Bsed under lub-section (1) until after the 

issue of such notification as may be prescribed by rules made under section 
271 of tbe loss, theft or destruction. 

(.1) A list of the debentures or Heeurities in respect of which an order 
is passed under sub-section (1) shall be published in such manner as may 
be prescribed by such rules. 

(4) If at any time before the Commissioners become discharged under 
the provisions of this Aot from lia.bility in respeot of any debenture or 
security the whole of which is alleged to have been lost, stolen or des-
troyed, such debenture or security is found, any order passed in respect 
thel"t'of unde,:, this section shall be cancelled. 

270. IBsue of C()1J.vMted, etc., debentures and securitieB.-.,(l) ThE' 
Commissioner may, subject to such conditions I1S mny be prescribed by 
rules made under section 271, on th~ applieation of Ii person claiming to 
be entitled ~ any debenture or security or debentures or securities issued 
hy the Commissioners under this Act, on being 8utiRfied of the justice oil 
the claim and on delivery of the debenture or security or debestures or .. 
securities receipted in the manner prescribed by such rules and on payment 
of such fees, if any, as may be so prescribed, convert, consolidate or 
1mb-divide the debenture or security or debentures or securities and issue 
to the applicant a new debenture or seourity or debentures or securities 
accordingly. 

(e) The conversion, consolidation or sub-division referred to in sub· 
!lectlon (1) may he into n debenture or security or debentures or secnritie!'l 
of the same or different closes or of the same or different loaDS. 

~7H. Discharge in cerlain oas8B.--Notwithstanding anything contained 
in section 10 of the Indian Limitation Act. 1008 (IX of 19(0),-

(f.j on payment of the amount due on any debenture or security 
issued by the Commissioners under this Act on or after the date OD 
whiC'h payment becomes due, or 

(i,) when a duplioate debenture or security has been issued under 
section 27F, or 

(ii.) when a. new debenture or seouri'liy or debentures 01' securities 
hal or have been iuued upon conversion, coDsolidatioD or sub-division 
under section 27G; 
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,h. Comtni •• ioneI'l .hall be diloharged from .U liability in re.peo~ of the 
ciebenture or liIecurity or debenturelil or s6Curitiefl 80 paid or in plaoe of whioA 
a duplicate or new debenture or flecurity or deben~ or s.ecurltiel hal 
or have been 1ssued-

(a) in the c&se of payment after the lapse of six ye6l'l from til, 
date on which payment was due; 

(b) in the CBse of a. duplicate debenture or security-after the 
lapse of six years from the date of the publication under lub-secion (8) 
of section 27F of the list in which the debenture or seourity fa 1in. 
mentioned or from the date of the last payment of interest on the 
original debenture or security, whichever date is later; , 

(c) in the case of a new debenture or security issued upon conver-
sion, consolidation or sub-division-after the lapse of six yea.ra from 
th(' date of the issue ~ereof. . 

271. Power of Commissioner!! to make ruleB.-(l) The Commission .. 
in meeting may from time to time make rules to provide for all or any of 
the following matters, namely:-

(a) the person, if any, authorised to sign, and the mode of affixing 
the corporate seal and of attestation of documents relating to the 
debentures and other securities issued by the Commissioners under 
this Act; . 

(b) the manner in which payment' of interest in respect of such 
debentures or other securities is to be made and aoknowledged; 

(0) the circumstances and the maDDer in whioh such debenture. 
wd other securities may be renewed; 

(d) the eircumHtIlIlCt'" ill whidl ~11('h d(~bentllreK !lnd oher seCll-
rities must be renewed before fud.her payment of interest thereon oaa 
be cl&imed; 

(6) the form in which the debenture. or other seourities deHverecJ 
for renewa.l, conversion, consolidation or sub-division are to be 
receipted; 

(f) the proof whioh is to be produced by persons applying for 
duplicate debentures or other securities; . 

(g) the form and manner of publication of t.he notitioatJiou 
mentioned in Rub-section (2) of flect.ion 27F and the manner of publi-
oation of the list mentioned in 8ub-seotion (.9) of that section; 

(11) the nature and amount of indemnity to be given by a person 
applying for the payment of interest on such debentures or other 
seourities alleged to have been wholly or partly lost, stolen or destroyed 
or for the issue of duplicate debentures or other securities; 

(i) the conditions subject to ",hich such debentures or other 
.eourities may be converted, consolidated or sub-divided: 

m generally all matters connecred with the grant of duplicate 
renewed, converted, consolidated and sub-divided debentures or other 
securities, and . . 

(k) the fees to be levied in respeot of the issue of dupUoafle 
(lebp.ntures or other i!ecurities and of the renewal conversion consoli. 
dAtion nnd sub-division of the debentures or ot.he~ s'Bcurities issued by 
the Commissioners under this Aot. 
(£') The Commissioners in meeting may from time to time repeal, 

Bltier or add to any rule made under flhi& section. 
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(8) No rule or repeal or alteration of, or addition to, a rule shall have 

effect until * * >I< approved by the Central Government and such approval 
. has also been published in the Officinl Gazette. 

(4) No rule snd no repeal or alteration of, or addition to, any rule 
shall be approved by the Central Government until the same has been 
published in two consecutive issues of the Official Gazette and until 
fourteen days have expired from the date on which the same had been 
first published in that Gazette. 

(5) * * * 'rho Central Government may at any time by notifi-
cation in the Officia.l Gazette * cancel any rule published under the 
provisions of this section. 

27J. Limitation of claims against sinking fund trustees in respeot of 
debentures.-Notwithstanding anything contained in the Indian Limitation 
Act. 1008 (IX of 10(8), no claim shall lie against the trustees of the sinklng 
fund in respeot of any debenture issued by the Commissioners under this 
Act after the lapse of six yenrs from the earliest date on which demand 
oould have been made for the payment of the amount due on suoh 
debenture. . 

27K .. Power of Commis8ioners to borrow by means of tempOTaTJI 
O*Derdra/t or otherwise.-Notwithstanding anything contained in this ~1J, 
* * * the Commissioners in meeting may borrow moneys thy means of 
temporary overdraft or otherwise by pledging the debentures or other 
securitie;;, held by them in their reserve funds or on the security of their 
fixefl deposits in t.heir banlpl: 

Provided that such temporary overdrafts or other loa.ns--
{a) shall not at any time have a. longer currency than six manthe, 

and 
(b) shr.:ll not be :tia.ken without the previous sanction of the Centnl 

Government, if at any time in any year the amount of such overdraft. 
or other loans exceeds ten lakhs of rupees: 

Provided further tha.~ all moneys so borrowed by ~mporary overdraft 
or otherwise shall be expended for the purposes of this Act. 

27L. Power 0/ the OommiBSiofl8r. to raise loan. ~nd" the Looal 
Authorities Loans Act, 1914.-Nothing contained in this Act shall be 
deemed to affect the power of the Commissioners in meeting to raise loans 
under the Local Authorities Loans Aot, ~914 (IX of 1914)." 

82. Substitution of "employees etc.," for uomcera and servants etc.," In sec-
tioniio, SOA, 81, 82, 88, 64, 75, l04A, 105, 117 a.nd 18!5.-Save as otherwise 
expressly provided in this Act, in sections 30, BOA, 31, 32, 33, 34, 54, 75, l04A, 
105, 117 and 185, for the words "officers and servants" or "officers or servants" 
CPr "officer or servant" or "officer" or "servant" wherever they occur the words 
.. employees" or "employee" as the case may be, shall be substituted. 

88.- Amendment of section SO, Bengal Act m of 1890.-1n the proviso to 
lub-SeCtion (e) of secaon 80 of the Calcutta Aot, for fihe words, figurel,. braoJr:etl 
and letterR "section 31, except clauses (g) and (h) thereof, section 32 or section 
33" the words and figures "section 32 ' shall be substituted. 

84. Amendment of section 80A, Bengal Act m or 1890.-1n clause r (u) of 
notion BOA of the Caloutta Act, after the words !'widows or dependent 
children" the words 'or other surviving dependent relatives" shall be inserted. 

859 P.S. 
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85. Amendment of lect.ton 81, Begnal Act. m of 1890.-10 section 31 ot 

tha-Culcutta Act,-
(1) in sub· section (1)-

(a) the word "and" a.t the end of clause (g) shall be omitted; 
(b) after clause ({J), the following olause shall be inserted, 

U&Plely:-
"(gg) for authorising the paymeufI of contribution. to an, 

welfare fund ** or loun fund ** which may be established by the 
Commissioners for the benefit of their** employees: 

Provided that no such** loan fund shall be established without 
the l'revious sanction of the Central Government and the maxi-
mum rate of annual contribution to any such welfare fund or loan 
fund and the maximum amount to which any such fuud Illay be 
allowed to a.ccumulate shall be fixed from time to time by the 
Central Government." 
(0) after clause (h), the following clause shall be inserted, 

uamely:-
"(i) for regulating the recruitment, promotion, conduct, 

discipline, punishment! and any other matter relating to the terms 
and conditions of service applicable to the employees of the Com-
missioners, or allotment of perm'ses to t.hem OT their rights and 
their privileges, not covered by any of the foregoing cl~uses"'; 
(d) tho proviso shall be omitted. 

(2) In sub-section (.:1)-
(a) for the words, br'lLckets and letters "clauses (a) to (e) (both 

inclusive) and under clauses (g) and (h)" the word, brackets sud 
figure "sub-Rection (1)"' !;hall be substituted. 

(b) for the word "confirmed", the word "approved" shall be substi· 
tuted. . ' ': 

86. SubStitUtiOD of Dew sectiOD for aectlon 82, Bengal Act m of 1890.-1"or 
"ect.ion 32 of the Calcutta Act, the following sectlion shall be substituted, 
namely:-

"82. Appointments, etc., by whom to be made.-(l) Subject to the 
providons of the S'chedule, for the time being in force, Bllnctioned by the 
Co:nmissioners under sectioh 30 und of the rules framed under section 31 
and alBO to the provisions of section 34, the power of appointing, promoting, 
granting leave to, suspending. fining, reducing or dismissing, or of disposing 
of any other question relating to the services of the emvloyees of the 
Commif!lsioners inoluding the power of dispensing with the services of any 
such emploJee othl~rwise than hy reason of ** the misconduct of such em-
ployee shalliJe exercised. in the case of employees whose maximum monthly 
salary 6xclusivb of a.llowances is less than one thousa.nd rupees. by the 
Chairman or thE Deputy Chairman, rtTId in every other case, by the Com-
mi!';flioners in meeting. 

(B) 'rha Chuirman may, upon such terms as he may think -fit A!ld 
IJUbJeci to the provisions referred to in sub-section (1) and to the Chl\lr-
mID', powers of revision and control, delegate to the head o~ :my depB;rt-
menti for the ~ime being all or any of his powers undar the saId sllb-s~ch')n 
in respect of the ** .. employees of that department whose monthly maXImum 
salary, exclllRive of allowli'nces does not exceed three hundred Bnd fifty 
rupees. 
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(3) Notwithstanding ullj'thingcontained in sub-section (1), the powo, 

to make appointment **"'** to po~ts of heuds of departments shall be exercise-
ubltl only by the Central Government ,after consultation with the Chairman. 

(4) 'rhe Central GoverllUlent mlly by order specify each of the posts the. 
incumbent of which shall for the purposes of this liection be regarded as the 
head of a departmllut.·· 

87. Amendment of lection 32A, Bengal Act m of 1890.-1n c;ection 32A 
,;[ the (,alcutta Act, for the lrorJs • 'shall be disposed of in such manner WI the 
~;ommissioners may think tit" the words "shall be oredited to any suoh welfare 
fund *** liS may be established by the Commissioners for the benefit of their 
employees" shall be substituted. . 

88. Repeal of sectJon 33, Bengal Act m of 1890.-Section 33 of the 
('dcutta Act is hereby repealed. ' 

89. Substitution of new section for section M, Bengal Act m of 1890.-
ForS-ection 34 or the Culcutta Act, the following seotion shall be substituted: 
lIumely: --

"34. Certain orde.rs of Commissioner8 subject to previou8 sanction of 
Central Government.-(l) Every order made by the Commissionel'6 under 

f ec·tion 30 or section 32, suYe where such order .has been made in aooordllllcd 
with the rules, for the time being in force, framed under section 81, shall so 
far 8S the same relates to the Deputy Chairman or to any employee of the 
Commissioners whose maximum monthly salary exclusive of allowances is 
not less than one thousand rupees, be subject to the sanction of the Central 
Government. 

(2) For the purposes of sub-section (1), any person who may, from 
Mme to time, be employed RS Consulting Engineer to the Commissioners, 
otherwise than on the basis of payment of monthly salary, shall be deemed 
to be aT} t,mployee whose maximum monthly salary exclusive of rJlowanoes 
is not less than one thousand rupees." 

90. .Amendment of section 86. Bengal Act m of 1890.-To section 35 of tile 
Calcutta Act. the following olause shall be added, namely:-

"(9) the sinking of j,ubewelIll and the equipment, maintenanoe and ule 
of boats, barges and other npplianoes for the purpose of the supply of water 
to shipping at the port." 

91. SubstitUtion of Dew seetiOll f.Of section 88, Bengal Act m of 1890.-For 
section 88 of the Calcutta Act, the following section shall be substituted 
narrlely:-

"S8. Power to 8uperRed/) the OommiRllione.rs.-(J) .If, at any time, 
the Central Government is of opillion-

(a) that on account of a grave emergency, the Commissioner!! are 
1Inable to perform the duties imposed 011 them by or under the pro-
visions of this Ad) or of any other law, or 

, (1)) thnt the Commiflsioners have persistently made defBult III the 
performance of the duties imposed on them by or under the provIsions 
ot this Act or of any other law aud as a result of suchdefimlt. the 
final1cinl position of t,he Commissioners or the administration of the 
Port hos greatly deteriorated, 

the Certtral Government may, by noitfication in the Official Gazette, supel'- I 
f:;p.de the Commissioners for such period not exceeding six tnonthfl Rt. n ( 
time, as mlly be specified in the notificntion; . 
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Provided that before issuing II. notification under this 8u?-section for 

reasons mentioned in ola.use (b), the Central Government shall glve a rea80n-
able time of not less than three months to the Commissioners to show 
os.use why they should not be supers~d~d and shall oonsider the explanations 
and objections, if any, of the COmnllsslGners. 

(2) Upon the publication of a n?t.ification under sub-section (1) super-
seding the Uommissioners, the followlDg consequences shall ensue:-

(a) all the Commissioners sha~l,. as from the date of supersellsioll, 
vocate their offices as such CommissIOners; 

(b) all the powers and duties which ma.y, by or under the provisions 
of this Act or of auy other law, be exercised or performed by or on 
behalf of the Commissioners, shall, until the Commissioners are reCOll-
stituted under clause (b) or clause (c).of sub-section (8), be exercised 
and performed by such person or perBons as the Central Government 
may direct; 

(c) all property vested in the Commissioners shall until the Com-
missioners are reconstituted under clause (b) or clause (0) of sub-section 
(8), vest in the Central Government. 
(3) On the expIration of the period of supersession specified in the 

notification issued under sub-section (1), the Central Government may-
(a) extend the period of supersession for such further term, not exceed-

ing six months, as it may consider necessary; or 

(b) reconstitute the Commissioners by fresh appointment and fresh 
t'lection, and in such case any persons who vaoated their offices under 
clause (a) of sub-section (g) shall not be deemed disqualified for appoint-
ment or election, ns the case may be; or 

(e) reconstitute the Commissioners by appointment only for such 
period as it may consider neaessat'y and in such a case, the persons who 
vBeated their offices under clause (a) of sub-section (2) shall not be 
deemed disqualified for such appointment merely because they were 
Commissioners at the time of superRession: 

Provided that the Central Government may, at any time before 
the expiration of the period of supersession, whether lIB originally speci-
fie~ under sub-section (1) or as extended under this sub-section, tab 
action under clause (I)) or clause (e) of this sub-section." 
(4) The Central Government shall cause a notification issued under 

Bub-s~ction (1) and a full report of any action taken under this ~ection and 
the Circumstances leading to such action to be laid before Parliament at the 
earliest possible . opportunity. 

92. Bepeal of section 89, Bengal Act m of 1890.-Sootion 89 of the 
Calcutta Act is hereby repealed. 

98. Amendment of section 44, Bengal Act m of 1890.-,1n section 44 of the 
Calcutta Act.-

(a) f;? *** sub-section ~2) *** the following shall be a.dded, namely:-
. and shall,. excepting such portion thereof as the Chairman Thay 
In Rt,ly partlcular case direct, be open to the inspection also of the 
pubhc at the office of the Commissioners during oftil36 hours on 
payment of such fee for each inspection as may from time to time 
be fixed by the CO~ITl~t:'8ionerR in meeting." 
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(b) After sub-section (2), the following sub-section shall be inserted, 

namely:-

"(8) A sunmlRr;v of the sa:d minutes shall, as soon as practicable, 
be published ill the Official Gazette." • 

M. Amendment of section '8, Bengal Act m of 1890.-To section 48 of 
theCllicutto. Act, the following proviso shall be added, namely:-

•• Provided that no contract, under or by virtue of which 0. sum greater 
thau seven lakhs of rupees may in any event be paya.ble by the Commie-
sioners-:- shall be valid unless it has been. made with the previous sanction 01 
the Central Government." 

915. Am&ndment of section '9, Bengal Act 111 of 1890.-In section 49 of 
the Calcutta. Act, for the words "two thousand" the words "ten thousand" shall 
be substituted. 

98. Amendment of aectloD 60, Bengal Act m of 189O.-ln section 50 (Jf the 
Calcutta Act,-

(a) for the words "one thousR.nd" the words "five thousand" shall be 
substituted; 

(b) to the said section the following shall be added, namely:.-

"and in every such case, the Chairman or, as the case may be, 
the Deputy Chairman shall make a. report to the Commissioners at 
their nt'xt meeting of any such directions given or cQntracts entered 
into by him." 

97. Amendment or section 51, »engal Act m of 1890.-To section 51 of the 
Calcutta Act, the following proviso shall be added, namely:-

"Provided that where the estimated cost of any new work has been 
approved by the Central Government. no expenditure which exceeds by 
more than ten per cent. tIle estimated cost so approved shall be incUlTed 
by the Commissioners without the previous approval of the Central Govern-
ment." 

98. Amendment of section D2, Bengal Act III of 1890.-To section 52 of 
• the Calcutta Act, the following proviso shall be added, namely:-

"Provided that no settlement shall be made under this section without 
the previous sanotion of the Central Government if such settlement involves 
the payment by the Commissioners of a sum exoeeding twentyfive thousand 
rupees. " 

99. Substitution of new aect10n for section 53, Bengal Act m of 1890.-
For sectioll 58 of the Calcutta. Act, the following section sha.ll be substituted, 
namely:-

.. 53. Mode of executing contrads or aflreemenfs,-(l) The Chairman 
may, on behalf of the Commissioners, enter into any contract or Bgreemeni 
whereof the value or amount shaH not exceed five thousand nlpees, in 
such ,manner Bnd form as, according to the law for the time' being in force, 
would bind him if such contract or agreement were on his OWn behalf: but 
every other contraof or agreement on behalf of the Commissioners shall be in 
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writin" Bnd shall be signed by the Chairman and by two other Commissioners, 
and shall be sealed bv the common Seill of nhe Commissioners. . . . 

(2) No contract or agreement not exeouted as is in this seotion provided 
shall be binding ou the Commissioners." 

100. AmeDdmeD'l Of saetloD. U, Bagal Act ID of 1890.-In the #mviso w 
sel~tion 55 of the Calcutta Act, for the worus "teq years" the words "thirty 
years" shall be substituted. 

101. Amendment of action 67, Bengal .Act m Of 1890.-ln section 5'1 of 
the URlcuttu A~t, for the words "shall be held upon trust for the purposes of this 
Act Bnd not otherwise" the wordR .. shall be held by the Commissioners in trust 
for the pt:rposes of this Act" shall be substituted. 

loa. Repell Of IeGtton 84, BeDgal Act m Of 1890.-Sec~ion 64 of the 
CalCUt.tu. Act is hereby repealed. 

101. IDI81110n of 11ft' Part IV-A· In Obapter IV 01 BeDgal Act m of 1890.-
[11 Chupter IV of the Calcutta Act, after Part IV, the following Part thall be 
inserted, namely:-

"PART IV-A-DISPOSAL OF FUNDS 

68B. Appl.ication Of ·",oneYR belonging to the Comml88ione1l.-Bubjeut 
to the provisions of section 86 of the Indian- Ports Act, 1908 (XV of 19(8), 
the moneys belonging to the Commissioners shall be applied by them m 
payment of the following oharges, namely: _ . 

(1) the salaries, fees, allowances, pensions, gratuities, oompaa-
sionate allowances or other moneys due to the CommiBBionera Bnd to 
the employees appointed under this Act; 

(.9) the contributiolls, if Ilny, duly Iluthorised to be made-

(a) to any provident fund established by the laid amployees. 
or 

(b) to suoh provident fund, if any, as may be established under 
section SOA, or 

(c) to such welfare fund *'Ie or loan fund, ** if any, 8S mav be 
established by the Commissioner for the benefit of such emp!oYees. 

~j) if any 91lch provident fund or welfare fund or loan fuud be 
established by th'! Commissioners, the cost; and expenses, if any, whiob 
may be inourred by the Commissioners in the oonduct and administrB. 
tion thereof; 

. (4) ~he c?s~ of repairs and maintenanoe of the property vested 
m the CommIssIoners and all oharges upon the same and all working 
expenses; 

. (5) the interest due on any money that may have been raised by 
the Commissjonel'S under section 18 or section 22: 
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(6) the cost, or such portion of the coat of any new. work, plant, 

vessel or applia.nce which the Commissioners may determIne to charge 
to revenue; 

(7) the payment of pensions, gratuities and compassionate allow-
ances granted by the Commissioners to their employees injured, or to 
surviving relatives of their. employees killed, in the execution of- their 
dut.y; 

(8) t.he payment. under clause (il1 of sect.ion 80A of bonuses to 
employees appointed under this Act and to thc widows or dependent 
children or other surviving dependent relatives of such of them as 
may die while still in the service of the Commissioners; 

(9) any other charge for the purposes of this Act. or for which the 
Commissioners· may be legally liable: 

Provided that the Commissioners shall have power and shall be 
deemed always to have had power at any time to apply, wit.h the 
sanction of the Central Government, the moneys belonging to theul 
in payment of any othor charge not included in the foregOing olauses 
of this section." 

1M. lD8ert.loD of Dew sect101l8 7&A &Dd '1&B In Benpl Act m of 1890.-
After seotion 75 of the Calcutta Act, the following sections shall be inserted, 
namely:~ 

"75A. Capital ea;p6nditur •• -(1) No expenditure snaIl be oharged b, 
tihe Commissioners to capital without the previous sanot.ion of the Central 
Uovemment. 

(,e) Nothing in sub·section (1) shall' require further sanct.ion of t.he 
<,:ontral Government in the case where the actual expenditure incurred as 
a charge to oapital exceeds the expenditure sanctioned in this behalf by the 
Central Government unless the excess is more than ten per cent. of the 
expenditure so sanctioned. 

75B. Writing. ~ff of l08811B.-(1) Subject to such conditions as may be 
specified by the Central Government, where the Commissioners' are of 
opinion that any nmount due to, or uny loss, whether of money or of property, 
incurred by the Commissioners is irrecoverable, the Commissioners IIlay, 
with the previous approval of the Central Government, sanction the writing 
off finally of the said amount or loss: 

Provided that no such approval of the Central Government shall be 
necessary where I!uch irrecovcrllhle amount or loss does not exceed, in any 
indivi~uul case, two thoUfmnd and fiv(~ hundred rupees or in the aggregate 
in anyone year, fifty thousand rupees. 

(2) Notwithstanding anything contained in sub-section (1), where the 
Chairman is of opinion thnt any amount due to, or uny loss, whether 
of money or of property, incurred b~· thEl Commissioners is irrecoverable, 
the Chairman may sn.nction the writ.ing oft finally of such amount or loss, 
provided that such amount or loss does not. exceed, in any individual case 
five hundred rupees or, in the aggregate in filly one year, ten thousand 
rupees; and in every such case, the Chairman shall make a repor:t; to the 
Commissioner giving reasons for sllch sanction." 
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105. Substit.ution of new section for section 76, Bengal Act. IU Of 1890.-

For sectioa 76 of t.he Calcutta. Act, the following seotion shall be substituted 
namely:-

"76. Audit and ezamination of ac:counts.-(1) 'rhe accounts of the 
receipts and expenditure under this section shall once in every year be laid 
before the Central Government and shull be audited and examin.ed by the 
Comptroller and Auditor-General of India ut such times and in such manner 
as may be determined by him. 

(2) Within fourteen days after the audit and examination shall have 
been completed, the auditors shall report upon the accounts audited and 
examined, and shall forward copies of suoh report to the Central Govern-
ment and to the Commissioners in meeting, Rnd the Commissioners in 
meeting shall on receipt of such report oause the same to be deposited in 
the offioe of the Commissioners and to be published, together with an 
abstract of the aooounts, in the Official Gazette." 

106. Insertion Of new section 76A In Bengal Act m of 1890.-After section 
76 oftiie Calcutta Act, the following sect;ion shall be inserted, namely:-

"76A. Oommis81onBrs L') remedy dete-.:ts and iTTegu~arititJ8 pointtJd out 
in the autJit report and Cp,ntral Government to pas8 final orderB.-(l) The 
Commissioners in meeting shull forthwith take into oonsideration any defeots 
or irregularities that may be pointed out by the auditors in their report and 
shall pass such orders thereon as the Commissioners in meeting may think 
fit an(i shall also send n. report of thc action tnken by the Commissioners to the 
Central Government. 

(2) If there is !I. difference of opinion between the Commissioners and 
the auditors on any point included in the audit report and the Commissioners 
in meeting feel unnble to accept the recommendations, if any, made by the 
auditors on such point, the matter shall forthwith be referred to the Central 
Government who sha.lI pass final orders theron and the Cmmissioners 
shall be bound to give effect to such orders." 

107. Amendment of section 79, Bengal Act m of 1890.-In section 79 of the 
Calcutta Act, for the words .. All lluditors not bfling a. public department, acting 
unaer this Act", the words .. the Comptt'oller and Auditor-General of India" 
shall be substituted. 

108. Insertion of new section BOA, in, Part V Of Chapter IV of Bengnl Act 
III Of1S90.-In pllrt V of Chapter IV of the Calcutta Act, nfter sectiqn 80; the 
following section shall be inserted, namely:-

"~OA. Submi8SlOn of ac~ount8 to the Central Government.-(l) The 
Commissioners shall annually, or oftener, if directed by the Central Govern-
ment so to do, submit ;:;~atement[,l of their reoeipts and disbursements to the 
Central Government in such form and Rt such time as that Government may 
direct. 

(!?) A copy of all such !:;tatements shall be open to the inspection of the 
publiu at the office of the Commissioners during office hours on payment of 
such fee for each inspoction tlS may from time to time be fixed by the Com-
missioners in meeting ... · 

109. Amendment of section 90, Bengal Act m of 1890.-Section 90 (If the 
Calcutta Act shall be renumbered as sub-section (1) thereof, and-

(a) to the said sub-section, the following proviso shall be added, 
namely:-

• 'Provide~ &:Iso that it shall be lawful for the Commissioners in 
meeting in special cases to permit goods to be landed from, or shipped 
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upon, -any such sea-going 'fessel oy persons other than· the emp!o~ 
or a.gents of the Commissioners."; and 

(b) after the said sub-section as so renumbered, the following lub-
section shall be inserted, namely:-

.. (2) * * • The Commissioners may also maintain and use lighters 
for the purpose of landing and shipment of goods between ~a-.going 
vessels at the port and the docks, wharves, quays, stages, Jetties or 
piel'B erected by them.," 

110. Amendment of lectiOn 98, 11611&11 Act JII 01 l8DO..-In seotion 98 of 
the Oalcutta Act,-

(a) the words ·'to' require the Conservator of the Port or other persol'\l 
exercising the rights, powers and authorities of the Conservator of the Port' 
shall be omitted; 

(b) the following proviso shall be added at the end. ,name1y:-
"Provided that if the Commissioners are not the COnservator of the 

port, they shall not themselves' make the order as aforesaid but shall 
require the Conservator of the Port, or other person exeroisiug the 
rights, powers snd authorities of the Conservator of the Port, to make 
such order." 

111. Amendment of section 94:, Bengal Act m of 1890.-In section 94 of 
the Calcutta Act, for the words "Conservator of the Port" the words "Oommis-

sione!s or as the case may'bel, the COllservator of ,the Port" shall be substituted. 

112. Substitution of new aectiOD. for aectlon 96, Bengal Act 1II Of 1890.-
For sectiun 95 of the Calcutta. Act, the following section shall be substituted, 
namely:-

"95. PoweT to diTed gootls not to be landed fTom or.hipped upOn ',a-
gOing ve8sels save at dock8, etc., eTected. by OommiBBioneri.-Without the 
express sanction of the Commissioners in meeti1lg and .except in accordanoe 
with the conditions which th~ Commissioners in meeting may by resolution 
prescribe, no goods shall be landed or Bhipped from or upon any sea-going 

vessel within the port save at the docks, wharves, quays, stages. jettiea or 
piers erected under this Act." 

113. Amendment of aectlon 1015, Bengall Act DI of 1890.-In section 105 
of the Calcutta Act, for the word", "any vessel or goods" the words, figul'u. 
brackets and letters "vessels or goods excepting the services in respect of 
vessels for which fees are chargeable under the Indian Ports Aot. ,1908 (XV of 
1908)" shall be substitu1led. 

114. Amendment of section 107, Bengal Act m of 1890.-After sub.seotion 
(1) of section 107 of the ~lcutt& Act, the following sub-section sh&1l be 
inserted, namely:-

\ 

"(la) Power to levy conce88ional rate 0/ chaTg,e. on ooaltal cargo.-
In framing scales under the foregoing provisions, the Commissioners in 
meeting may prescribe a lower rate of charges in respect of cargo oarriBd 
in a vessel from one Indian port to another. 

E:tplanation.-For the purposes of this section, the e1:preasion "Indian 
port" includes the ports of Dieu. Daman, Marmagao. Panjim, Malia. 
Kar&ik:a~ and 1'0ndioh8lT1 ~ 
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111. Amtn4ment o! .. cUOD. 108, Benlal Act m 01 1890.-In secOion, 1~ 

cd tii8Dalcuttl\ Act,-
(a) nft~r the wor~s "limits of the port" the words "or of the port 

approaches shall be mserted; 
(b) to the proviso, the following shall be added,. namel~:-:- .. 

"or according as the goods are landed or shipped Within the llIwts 
of the p'ort or of the port approaches." . 

116. Insertion of new sectlon l09A In Bengal Act m of 1890.-After sectIon 
100-of theOalcutta Act, the following section shall be inserted, namely:-

"109A. Power of Oommis8io!1er8 to remit toll8, etc.-·The CowDli~. 
sioners in loeeting may, in specIal cases, for reasons to be recorded In 
writing, rEllllit the whole or any portion o~ the ~lls, .dues, rates or chBr~es 
leviable aocording to any scale for thA tIme bemg m force under sechciJ 
107 or section 100." 

117. Insertion of new section 119A. in Bengal Act m of 1890.-After section 
1190fthe Calcutta Act, the following section shall be inserted, namely:-

"1l9,A. Disposal of goods not removed from the premise.~ (If the Com-
missions" within tims limited.-(l) Notwithstanding anything contained 
in this Act. where any goods placed in the custody of the Commissioners 
upon the landing thereof are not removed by the owner or other person 
811t.itled thereto from the premiMes of the Commissioners within cne month 
from the date on whIch such goods we!"e placed in their custody, the 
Commissio'1ers may, If the address of such owner or person is known, 
cauEe a notice to be served upon him by letter delivered at such address 
or sent by post, or if the notice cannot be served, upon him or his address 
is not known, cause a notice to be published in the Official Gazette and 
aho in at least one of the principal local da.ily newspa.pers, requiring him 
to rAlnOVe the goods forthwith and stating that in default of cllmplintl.ce 
therewith the goods are liable to be sold by public auction: 

Provided that where all the rates and charges payable under this Act 
in respect of any such goods have been paid, no notice of removal shall 
be so served or published under this sub-section unless two months have 
expired from the date on which the goods were placed in the custody 
of the CommIssioners. 

(2) If such owner or person does not comply with the roquisition in 
th~ ~otice served upon ~im or published under sub-section (1), the Com-
mISSIoners' may, at any tIme after the expiration of one month from the 
d~te on which the notice was so served or publiShed, sell the goods 
~y pu~lic Huction after giving notice of the sale in the manner prescribed 
m section 119. 

(3) The Centra} Government may, by notification in the Official 
G6z.ett~, p.xemp't any goods Or class of goods from the operation of this 
sectIon." 

118. Amendment of aecUon 120, Bengal .Act m of 1890.-In sub.section 
(1) of section l~~,of the Calcutta Act, for the words "In every CBse of any such 
s6le. 8S aforesaId .the words, figures and letter "In the case of any sale under 
lectlon 118 ur sect.lon IHlA" shall be substituted. 

119. In-ertlon of new section 122D in part IX of Ohapter IV of Bengal Act !!! ~~ll~~~-In t~art IXh" Ilobf C~apter IV of the Calcutta Act, after section 12'JO, 
WI g sec IOn s a e IDserted namely:-

Wo~l~D~tsrn~i~e r8m~dy 'by. 8uit.-Notwithstanding an:vthing con. 
, on and m lactlon. 116 110 122 (both inolualve). h 
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Commissioners may reaover by suit any tolla, duel, rates, rent)J, ohargee, 
damagdq, E:xpenses, costs or in oase of sale, the balance thereof when the 
proceeds of sale are insufficient, or any penalties or fineEl paya.ble to, or 
reooverable by, the Commissioners under this Aot or under any bye-lawl 
made in pursuance thereof." 

120. Subatltutlon of n&W1 18C.t1on for section 128, Bengal ~ m Of 1890.-
For section 128 of the Calcutta Act, the fGllowing section shall be lubltituted, 
namely:-

"123. (1) Moneys received by the Oommi"ionerB aB ConBervator D/ 
Port or as body appointed under Beotion 36 of the Indian Ports Aot, 1006.-
All moneys received by the Commissioners as the Conservator of the Porl 
and of the Port approaohes, or as the body appointed under sub-section 
(1) of scetion 86 of the Indian Ports Act, 1908 (XV of 1008), excluding all 
fSF'S and all finss and penalties creditable to the pilotage account of the 
port llJ;cier sub-section (5a) of that section shall be deemed to he a portion 
of the income of the Commissioners ·a.nd shall be included in their annual 
8etimates aud accounts. 

(S) Power8, etc., of the Oommi88ioner8 as Ol)nSfl",ator of Port or $I 
body appointed under 8ection 36 of the Indian Ports Act, 1908.-All the 
powers. authorities and restrictions contained in this Aot b respect of the 
works by this Act autbori .. ed shall apply \0 the works which Olav be 
executed by the Commissioners as such Conservator or body, not being 
the works the cost of which is char~flable to the pilotage MCOU'lt of the 
port under sub-section (5h) of section ~(} of the Indian Ports Act, 1908. 
and also to the sanction of such works, the estimates therefor and the 
"IXIJenditllre thereunder." 

121. Repeal of sectton 1M, Bengal Act m of 1890.-Seotion 124 of the 
Calcutta Act is hereby repealed. 

122. Amendment of section 128, B611gal Act m of 18BO.-In sub-section (4) 
of Fection 126 of the CAlcutta Act. for the words "in three consecutive numb&.!'8 
of the Official Gazette" the words "for two weeks successively in the Official 
Gazette and until fourteen days have expired from the date on whi.ch the same 
had . been firstpUblished-in-thlitGazette." 

123. Insertion of new sections IS4.&. and 134B in Ohapter X of the Benpli 
Act 1m of 1890.-In Chapter X of the Calcutta Act under the headin-r 
"Miscellaneous" before section 185, the following sections shall be inserted. 
namely:-

"184A. Supply of report8, returns, etc., to the Oentral Government.-
The Chairman shall furnish to the Central Government such reports, 
retuMls. ilocuments or other information relating to the work of the Com-
missioners under this Act as may, from time to time, be called for by thB 
Centrt~l Government. 

1MB. Annual admini8tration report of the port.-As soon as may be 
after the first day of April in every year and not later than such date Il8 
may be fixed in this behalf by the Central Government, the Commissioners 
shall suhwit to the Central Government a detailed report of the :1dminia-
trntion (If the port during the preceding year ending on 1,he thirty-first 
day of March in such form as the Central Government may direct." 

124. Subst.itutlon of new sections for lactton 138, Bengal Act UI of 1890.-
!I'or section 136 of the Calcutta Act, the following sections shall be substituted, 
llamely:-

"186. PerBons employed under this Act to be publice Be",ants for certain 
purpoBeB.-Every person employed under this Aot shall, for the purposes 
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of .eotiona 181 to 171 (both inclusive), 184, 185 and 409 of the Indian 
Penal (1000 (Aot XLV of 1860) and for the purposes of the Pt'evention 
of COrl'uption Aot, 1947 (n of 1947), be deemed to be a publio servant 
within the meaning of sBction 21 of the said Code. 

186A. Power to evict oertain persons from the premises belonging to 
tits Oommis.ioners.-(l) Notwithstanding anything contained in any other 
law if the Commissioners, in exercise of the powers conferred on them 
by ~es made under this Act, canoel the allotment of any premises ma.de 
to any employee of the Commissioners, the Commissioners may, 
by notioe in writing, order suoh e.l1ottee or any other persons who may. be 
in oooupation of the whole or any part of the premises to vacate them and 
deliver the same to them or a person appointed by them in that beha.lf 
within such period as may be specified in the notioe. 

E:r:planation.-For the purposes of this seotion, "premises" means MY 
building or part of a building and includes-

(I') the gardens, grounds and outhouses, if any, appertaining to 
Buoh building or part of a building; 

(ii) any fittings affixed to suoh building or part of a building for the 
more benefioial enjoyment thereof; and . 

(iii) any furniture, books or ot'ber things belQPging to the com-
missioners and found in suoh building or part of a building. 

" (S) If any allottee or other person refuses or fails to comply with an 
OMnr made under Bub-seotion (1), any presidenoy-magistrate or magi8trate 
of the first class may, on applioation made by or on behalf of the Com-
missioners, order any polioe offioer, with proper assistanoe, to enter into' 
\he. premises and eviot any person from, and take possession of, the pre-
maRS and to deUvt'lr the same to the Commissioners or a person appointed 
fly them in that behalf and tbe police offioer may. for that purpose, use 
puoh force as may be neoessary .. 

(3) Any such notioe as is referred to in sub-seotion (1) may be served-
(a) by delivering or tendering it to ~he allottee or any other person 

who may be in occupation of the whole or any part of the premises. 
or 

(b) if it oannot be so delivered or tendered, by affixing it on the 
outer door or some other oonspio.uous part of the pr:emises, or 

(0) registered by post. II 
1.. InaerUon Of new sectiOn 143 in Ohapter X Of tbe Bengal Act m 01 

lfl9Cf.=.In Chapter X of the Calcutta Aot., after section 142, the following section 
shall be inserted, namely:-

"148. Applioation 01 certain provi.ionR of the Act to aiTcraft.-The 
provisions of sections 35, 89, 91, 97, 99 to 102 (both inclusive), 104, 104A. 
10~, 106, 121, 122, 126 and 135 shall apply in relation to all airoraft makiD; 
use of the port while on water as they apply in relation to ve'!lsels." 

CHAPTER IV 
AKBNDMENT OF MADRAS AOT IT OF 1905 

118. Amendment of section &, lIIadra& Act U of 1905.-In sect.ion 5 o[ 
the Madras Port Trust Act, 1950 (hereinafter in this Chapter referred to as the 
Madras Aot),-

(4) in olause (6)-
(0 after the words "any vessel" the word. "or anv airoraft making .. ot the pori" Ih&ll b. inserted; • 
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(il) after the worda "such vessel" the worda "or .uoh aiJ:eraft ... 

the oaae may be' • shall be inserted; 

(iiI) tha words "of the port" shan be added at the end. 

(b) in clause (7), after the words "any vessel" the words "or aDI 
aircraft making use of the port" shall be inserted; 

(o)aftar clause (11), the following clause shall be inserted, namely:-
"(lla) 'publio securities' mean-

(a) promissory notes, debentures, stock or other securities of 
the Central Government or of any State Government, 

(b) debentures or other securities for money issued by or on 
behalf of any munioipal body, Improvement Trust or Port Trust 
under the authority of any law for the time being in foroe in India, 
and inoludes the Port Trust seourities"; 

(d) in clause (13), after the word "conveyanoe" the word "mainlY" 
shall be inserted; 

(e) the sentence commencing with the words "Any requirement in this 
Act" and ending with the words "Offioial Gazette of the Province" shall 
be omitted. 
121. IDl8l'tlon of new section 5A. in Chapter I of Jladraa Act U· 'pi 1905.-

In Chapter I of the Madras Act, after section 5, the following section shall be 
inserted, namely:-

"SA. Requirement, as to publioation of notifioations, order" eto., ita 
the O/ficial Ga.otte.-(l) Any requirement in this Act that a notifica.tion, 
order, rule or bye-Iawlssued or made by the Board or by the Central 
Government shall be published in the Official Gazette, shall, unless other-
wise expressly provided in this Act, be construed as a requirement .that 
the notification, order, rule or bye-law shall-

(a) where it is issued or made by the Board, be published in the 
Official Gazette of the State, and 

(b) where it is issued or made by the Central Government, be 
published in the Gazette of India. . 

(2) Any notification, order, rule or bye-law issued or made by the 
Central Government shall, for general information, be also republished in I 
the Offioial Gav.ette of the Stat.e.'· 

128. Amendment of section 8, Iladrl\S Act n of 1905.-1n sub· section (1) I 

of section 8 of the Madras Act, after the words "the Central Government" where 
they occur for the first time, the words "by notificn Hon in the Official Gazette" 
shall be inserted. 

199. Subst.1tutton of Dew aection for section 9, Madras Act II of 19015.-
For section 9 of the Madra<! Aot, the followi!1g seotion shall be substituted. 
namely:-

"g. Appointment of Trustees by the Central Government and publica-
tion of name8 of elected TTUstBe8.-(1) Thp Trustees other. than the Chair-
man and those who are 6~-officio Trustees or elected Trustees shall be 
appointed either by name or by virtue of offioe by the Central Government' 
by notification in the Offioial Gazette. 

(~) 'rhe nnmes of persons elected as Trustees shall be published by the 
Centl'~l Goverument in the Official Gazette." 



41 
110 . .&mezadmeDt of 8&Ctloa. 10. KadrIII .let n of la.-In .eotion 10 of ill. 

MadriiB Act,-
el) in sub-seotion (1),-

(a) for the words "No person shall be q1lalified to be a Trustee 
who", the following shsll be substituted, namely:-

"A person shall be disqualified - * * to be a Trustee 
* * * if he"; 

(b) olause (a) shall be omitted; 
(e) for olause (b), the following clause .hall be substituted, 

namely:-
"(b) has been convicted and sentenoed to imprisonment for 

an offence involving moral turpitude punishable with imprisonment 
for a term exoeeding six months, or to transportation, such convio-
tion not having been subsequently reversed or quashed, unless tho 
Central Government has by order r~moved the disqualifioation"; 
(d) in clausB (0). the words "uncertifioated bankrupt. or" shall 

be omitted; 
(8) for the proviso to clause (d), the following proviso shall be. 

substituted, namely:-
"Provided that this disqualifioation shall not apply to the 

Chairman, e'Z-officio Trustees and Trustees appointed by virtue of 
offioe,"; 
(f) in olause (vi). for the words "two thousand" the words "ten 

thousiiM" shall be substituted; 
(9) in sub-section (.9).-

(a) for the words "Any Trustee" the words "Any elected Trustee 
or nn;y 'frustee appointed by name" shan be substituted; 

(b) at the end of clause (0), the word "or" shall be added; and 
(0) after clause (0), the following olause shall be inaerted. 

namely:-
"(d) acts in contravention of the provisions of section 2BA,", 

181. Substitution of Dew aectlon for aectiOD 11, Madras .let D 01 1901.-
For sectio:l 11 of the Madras Act, the following section shall be substituted. 
namely:-

"11. Term of office of Ohairman and other Tmst88s.-(1) The Chair-
mall <;ha11 hold office during the pleasure of the Central Government. 

\:.') Subject to the provisions of sections 10, llA, 18, 13A and 20. an 
electf'rl Trustee or a Trustee appointed by name shall hold office for a term 
of tWr) years oommencing on the first dBY of April next following the 
election or a.ppointment. a.s the oase may be, of such Trustee. 

(.'1) Subject to the provisions of seotion HA, a Trustee appointed by the 
Central Government by virtue of an office shall, until the Central Govern-
ment hy notification in the Official Gazette otherwise direot, continue to 
be a Trustee so long as he continues to hold that office. . 

(4) The term of office of every Trustee appointed by name or elented 
as slluh and holding office on the first day of April next following thE' 
commencement of the Port Trusts and Ports (Amendment) Act, 1951, 
shall be deemed to have expired on tha.t da.y," -
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After section 11 of the Madras Act, the following sections shall be inserted, 
namely:-

"IlA. Resignation of Tr'U8tees.~An elected 'l'rustee or a. Trustee ap-
pointed hy the Central Government, whether by name or by virtue of an 
office, may at any time resign his office by giving notice in writing to the 
Chairman who shall forward the same to the Central Government, and on 
such resignation being accepted by that Government, he shall cease to be 
0. Trustee, and his office shall thereupon become vacant. 

llB. Filling of vaoancies in the office of Truatee •. -(l) Every vaoanoy 
in the office of an elected 'l'rustee or of a 'frustee appointed by name oaused 
by the expiration of the term of office of suoh Trustee shall be filled by 
election or appointment, as the case may be, within one month immediately 
preceding the date of expiration of suoh term. 

(2) Every vacancy in the office of a Trustee appointed by the Central 
Governl11ent by virtue of an office caused by the expiration of the term of 
office of such 'frustee or otherwise shall be filled by appoirltru8nt within 
one month of the occurren~e of such vacancy." 

183. Amendment of section 12, Jladraa A.ct U of 1906.-1n section 12 of 
the-Madras Act, for the words "a Trustee" the words "an elected Trustee or 
a Trustee appointed by name" shall be substituted. 

134. Substitution of new sectlonl for 88CtioIIl 13, Madraa A.ct n of 1906.-
Forseotion 18 of the Madras Aot, the following seotiolls shall be substituted, 
namely:-

"18. Fillang of oasual vacancie • . -Any casual vacancy ill the office of 
an elected Trustee or of a Trustee appointed by name caused by the death 
or resignation of such Trustee or by virtue of the provisions of sub-section 
(2) of seotion 10, shall be filled within one month by election or appoint-
ment, as the oase may be, in the manner hereinbefore provided: 

Provided that the Trustee so elected or appointed shall retain his 
office so long only as the vacating Trustee would have retained the Bame 
if such vacancy had not ocourred. . 

18A. Saving provision fOT appointment and election of Trustees after 
the prescribed period.-(l) Nothing in the foregoing provisions shall prevent 
a person being appointed by the Central Government to fill any vacancy in 
the office of a Trustee appoint,ed by the Central Government either by name 
or by virtue of an office after the expiration of the period specified therefor 
in section HB or section 18, as the case may b,e, if for Qny reason it has 
not been possible for the Central Government to make the appointment 
within the said period. 

• * • * • 
(2) If the Central Government is satisfied that an electing body has 

failed to elect a Trustee within the period specified therefor in section llB 
or section 18, 8S the case may be, for reasons beyond its control, the 
Central Government may, by notification in the Official Gazette, direct 
that the election shall be held on or before such date (after the expiration 
of the said period) as may be specified in the notification. 

(3) Where 8 Trustee is appointed by name, or elected under sub-seotion 
(2) of this section or nominated under section 18 to fill any such vacancy as is 
referred to in section lIB after the expiratiQn of the period specified therefor 
in that section, the tei'm of office of such Trustee shall commence on the 
date on which his appointment, election or nomination, 8S the case may 
be, i. no.ified in the Official Gazette and shall expire on ilhe da." on whioh 
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his term of fliee would have expired if his appointment,eiection 'or nomi-
nation, 88 the case may be, had been made within the period so specified 
in section lIB." 
135. Subatiiution of new laetlon for section H, Kadru Act. II of 1906.-For 

flection 20 of the Madra.s Act, the following section shall be substituted, 
namely:-

"20. Appuintment of acting Trud6es.-(1) If ,an ele~ted ~ee ~ a 
Trustee appointed by name departs from Madras wl~h an wtentlon of bew~ 
absent for a longer period than three months, or If such a Trustee shall 
have been absent for such period, II. person shall be elected or appointed, 
as the case may be, to act for such Trustee during his absenoe or until 
he shall cease to be a Trustee, and the person so acting shall be deemed 
for all the purposes of this Act to be a Trustee. 

(B) Nothing in sub-section (1) shall prevent a person being elected or 
appointed for a period not longer than three months in the place of an 
absent '£rustetl, on the application of the Board if the absentee be an 
elected Trustee, or at the discretion of the Central Government if he be a 
l'rustee appointed by name or by virtue of an office " 

136. AJ:u8Ddment of aectton 21, Madru Act Ii 01 1906.-Insection 21 of 
the Madras Act, for the words "leave aJlowances or other allowances" the 
words "leave salury or allowance!:!, if any," shaU be substituted. 

187. lD8eltiOll of n8W\ aectloDl 2lA &JUl 2lB In JIadraa Act II or 1906.-
After-Section 21 of the Madras Act, the following sections shall be inserted, 
namely:-

"21A. Gratuity, etc,. for Chairman.-The Central Government .may 
fix the aniountOt* gratuity or compassionate allowance, if any, which 
shall be paid to the Chairman on his retirement from office and may deter-
mine the conditions under which the said ... * gratuity or compassionate 
aHow8nco shall be so payable. 

21B. PermiBBion to Cho.irmo.n to join Provident Fund.-Notwithstanding 
anything contained in this Act, *. the Central Government may permit. 
the Chairman who, before such appointment had been an emPIQYee of the 
Board, to join the Provident Fund established by the Board . under 
clause (6) of section 28 for the benefit of the'" employees appointed under 
this Act and may determine the conditions and restrictions upon and under 
which such p.ermission may be given," 

138. Amendment of I8ctiOllIS, Madru Act II or 1906.-In section 22 of the 
Madras Act,-

(a) after the words "the fees" the words "if any" shall be inserted; 
(b) after the words "to the Trustees" the words "or to any olass of 

t·hem" shall be inserted, 

2:!!. Amendment or Mctton 18, MIdru Ac\ II of I-.-In alause (1) at 
lactlon 28 of the Madras Act,- -

(a.) to sub-clause (g), the following shall be added, nam~:-· 
"and ,the said m~nutes, excep~ing such portion thereof as the Chairman 
may lD an~ partlcular ,cRse dlrect, shall also he open to the inspection 
of the pubhc at the o~ce of. the Board during office hours on payment 
of suah fee for each mspectlOn as may from time to time be fixed by 
the Board,," . 
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(b) for .ub-olauae (i) the following .ub-ole.us8.hali b,e lubltitU~ed. 

namely:-
.. (i) a 8ummary of the minutes of every meeting of the Board 

.hall, aB soon &8 practicable, be published in the Offioial Gazette." 

1'0. £m.endment 01 .. cUon 26, Xadraa .Act II of 1906.-Jn section ~ of the 
Madras Aot,-" ", 

(a) ill clause (~), for the worJ" " offioel'" and i,ervants" the word 
.. employees" shall be substituted; and 

(b) clause (3) shall be omitted, 
U1. Subltltuticm of "employees, etc." for "omeara and I8rvantl", etc., in 

.. ctions 2'1, 28, 29, 56, '74, 94, 100, 105, 107, and lll.-Save as otherwise 
expressly provided in this Act in seotiolls 27, 28, 29, 55, 74, 94, 100, 105, 107 
and 111, for the words "ofhcers (other than the Chairman) and of serva.nts" 
or "office.rs and servants", or "officers or servants" or "officers" or "servants " 
or . officer " or "servant" wherever they oocur the words "employees (other 
than the Chairman)" or ., employees" or "employee", as the ease may be, 
t>heJl be SUbstituted. 

1ii. .A.m.ondment of nction 28, JIadraa Act II of 1906.-10 section 28 0 

Iohe Madras Act,-
(a) after olause (6), the following clause shall be inserted, namely:-

"(6a) Contribution8 to w6~jar6 jund.-for authorising the payment 
of contributions to any welfa.r~ fund * which may be established by the 
Board for the benetit of the employees appointed under this Ac~: 

Provided that * * the maximum rate of annua.l oontribution to anI 
t>uc.:h welfare fund IIond the maximum amount to whioh any suoh welfare 
fund may be allowed to accumulat,e, shall be fixed from time to ~. 
by the Central Government;" 
(b) after clause (7), the following olause shall be inserted, namely:-

.• (8) Matt8r8 r6lating to t6rms and condition8 of ;8rvio8 not cov8red 
by oth8r clau868.-for regulating the recruitment, promotion, conduct, 
disoipline, punishment and any other matter .relating to the term. 
and conditions of service applioable to the empl~yees of th,e Board or 
allotment of premises to them or their rights and their privileges, nor 
oovered by- a.ny of the foregoing claus,es,"; 
(0) for the word and figures "seotion 94" the words, braokets, figurea 

and lettt't·s "sub-seotion (.5b) of seotion 36 of the Indian Ports Act, 1908 
(XV of 1008)'" shall be substituted; 

(~) for tho proviso, the following proviso shall be sub8tituted, 
namely:-

"Provided that the regulations framed under this seotion shall no. 
take effect unless Bnd until they have been approved by the Central 
Government. ,. 

1&3. Amtndment of aect10n IU, KadrU .lot ~ of 1905;-In section 28A 
of tbe.Ala.dre.s Act,-

(a) the words, brackets and figures "claul!les (6) to (7) of" sball be 
omitted; 

(b) for the word and figures "section "4" the words, brackets, ftgurea 
and letter "sub-seotion (Db) of seotion 86 of the Indian Port. Aot, 1908" 
.hall b. .ubatituW.. 
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1.,. 8ubatl~ of new HCtioDI tor MOtion ta, K&dr~ .Act U of 1901.-
b'Or section 29 of the Madra. Aot, thi following seotions .ha.ll be lIubltituted, 
oame1y:-

"29. AppointmtJntd, etc., by wh~m to ~e 1~wd~.-(1) Subject to the 
provisions of the Sohedule, for the tlme bemg ill force sa.nctlOned by tilt' 
Hoard under section :l7 and of the regulations and l'ulel:! made. by tlw 
Board under seotioDs 28 and 92 and also to the provisions of lOectioll 30, the 
power of appointillg, promoting, granting leave to, suspellding, tining, 1'6, 

. ducing or dismissing, or of disposing of any other question relating to the 
services of, the employees of the l:oard including the power of dispem.illg 
with the services of any such emplu,}'ee otherwise than by reason of the 
misoonduct of such employee shall be'7xercil:!ed, in the clise of employees 
whose maximum monthly salary exdusive of allowances is less -than' 'one 
thousand rupees, by the Chairmall allli in every other case, by the Board. 

(S) 'l'he 0'h&:irman may upon such terms 8.8 he may think fit; and subject 
to the provisions refen-ed to m Bub-section (1) and to the Chairman's power" 
of revision and control, delegate to the head of any department for the 
time being all or any of his powers under the said sub-section in respect 
of the '8ruployees of that department whose tllonthly muximum salury 
exclusive of allowances does not exceed three hundred and fifty rupees. 

(3) Notwithstanding anything contained in sub-seo.tion (1), the powel 
to make appointment to posts of heads of departments shall be e,xeroil-
able only by the Central Government af~r consultation with the Chair-
man. 

(4) The Central Government may by order specify elOOh of ~he poet. 
flbe mcur.abent of w~ch shall, for the purposes of this section, be re-
garded as he head of a department. 

29A. Dillposal of fine. realised under sect jon 29.-Notwithstandilll 
anything contained in section 74, all fines realised under section 29 shall 
be oredited to any such welfare fUlld ': as may be established by the Board 
lor the beneiit.·of the employees appointed under this Act." 

145. SubstitUtion of new section for aect10n 30, Madras Act II Of 1905.-
}4'orsection 80 of the Madras Act, the following section Shall be substituted, 
D&IIlelJr : ~ 

"80. Sanotion of Oentral Government whe,~ necB8sary.-(l) Eveq 
order made by the B081d under section 27 or section 29, sa.ve where &uoh 
order has been made in a.ccordr.nce with the regulations, for the time 
being in foroe, fr8.D.led under section 28, shall, so far as the same relate. 
to any employee 01 the Hoard whose maximul1l IllOJlthly sulary exclusive of 
allowances is not less than one thousand rupees, be subjeot to the 8&.1lCtiOD 
of the Central Government. . 

. (2) ~or the purposes of sub-section (1), any person who may, from 
time to tlIl1e, btl employ<!d as C(,nsulting Engineer tQ. the Board otherwise 
than on the baais of ,payment of monthly salary shall be deemed to be aD 
employee whose maximum mOlltllly sulary exclui'iivc of allowances is not less 
than one t,housand rupees." -

US. Amendment 01 section 32, Madras Act U of 1905.-1n the second 
proviso to section 82 of the Madras Act, for the words "ten years" the words 
.. thirty years" shall be substituted. . 

U'1. Amendment of section 38, Madraa Act U of 1903.-1n section 88 of 
the Madraa Act, after the words "restoration, completion con8truotion" ib 
word "repair" .hall be in.ert.d. ' • 
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168. blertton of newlllCtlOD 88A in KadrU Ad U of 18O&.--.After IlII()tiog 

88 'orne Madras Act, the following section shall be inserted, namely:--
"8SA. Powerll etc., of th~ Boarel as Conservator of Port or a .. body ap-

pointed under .. eotion 86 of the Indian Ports Act, 1908.-All the POWerI, 
authorities and restrictions contained in this Act in respect of the worb 
by this Act authorised shall apply to the works which may be execuW 
by the Board os the COTlservutor of the Port or as the body appointed. 
under s\lb-section (1) of section 86 of the Indian Port&! Aot, 1908 (XV of 
1908). not being works the cost of which is chargeable to the pilotage ac-
count of the port under sub-section (5b) of that seotion, and also to the 
sanctIon of such works, the estimates therefor and the expenditure there-
under. " 

1'9. Amendment of section 40, Madras Act II of 1905.-1n sub-seotion 
~I) or section 40 of the Madras Aot, after the"~ords "such losS'" the wordl 
·or damage" shall be inserted. 

150. Amendment of section 42, lIIadraa Act II of 1905.-In clause (e) of 
section 42 of the Madras Act, the following shall be added at the end, namely:-

"excepting th~ sprvices in respect of vessels for which fees are charge. 
able under the Indian Ports Ad, 1908 (XV of 1908)." 
un. Insertion of new section 4SB In Kadras Ac\ U of 1905.-After sec-

tion 43A of the Madras Act, the following section shall be inserted, name!y:-
"43B. Power to levy oonoe88ional rate. of charge. on ooastal carp.-

In framing scales under any of the foregoing provisions of thi, Chapter, 
the Hoard may pre!>oribe a lower rate of eharges in respect of cargo carried 
in a vessel from one Indian port to another 

Explallation .--E'or the purp08es of this seetion, the expression 'Indian 
port' indudefl 011' ports of Dill, Daman, Mamtngllo, Panjim, Mahe, Karai-
kal Rnd Pondicherry." 

152. Amendment of section 44. Madras Act n of 1905.-In seotion 44 of 
the "'lradraa Act,-

(a) Rfter suh-section (1), the following sub-section· shall be inserted, 
namely:-

.. (1a) Powsr of Oentral Govsrnment to cancsl "S!JU of toZZI, .tc.-
It shall be oompetent for the Central Government a.t any time to 
ennef'] lIny of the sealt's framed under the foregoing provisions of this 
Chupter, or to eall upon the Board to modifv a.ny portion of sueh 
scales, Bnd thereupon the Board shall modify suoh aoalel ~
ly." ; 
(b) in Bub-section (Z),-

(I) for the words "with the previous sanction of th.e Central Gov· 
ermrumt" the words "for reasons to be recorded in writing" shall be 
substituted ; 

(ii) after the words "correct mistakes" the word "and" sha.ll be 
inserted; and 

(iiI) the words "und write off irrecoverable' sums up to Q. limit of 
Rs. 200 in each mUle" shall be omitted. 

U~8. -SubStttui~On of new section for section 49, Madras Act n of 1903.-For 
section 49 of the Madras Art., the following sertion shall be substituted. nBme-
ly:-

"49. Money~ rer.p,ived by the Board ap Conservator of Port or a8 body 
appointed unaer section 81\ of the Indian Ports Act, 1908.-All moneys re-
ceived by the B08rd lUI th~ OonservAtor of the Port or &fI the body ap 
pointed under sub-aection (1) of seotiolt 86 of the Incifan Poria AGt, 1901 



• (XV of IPQ3) aoludlng all fees and all fines and penalttea credltable to 
the pilotRlle account of the Port under Bub-section (5a) of that aect1cm._ 
shall be leemed to be a portion of the income of the Board and ,hall b. 
included in its annual estimates and 6:ocOunta." 

164. Insertion of new section 6SA in Madru Act U of 19015.-After lIr.tion 
88 of the Madras Act, the following seotion shall be Iuserted, namely;-

"l)BA. Di,po,aZ of good, not removed from ~he prem~,e. at the. Boai'd 
loithin time limitlld.-(l) Notwithstanding anythmg con tamed In thIS A.ot. 
qrhere any goods placed in the custody of the Board upon the landmg 
thereof al'e not removed by the owner or other . person entitled thereto 
from the premises of the Board within one month from the date on whioh 
!Juah goods were placed in the custody of the Board, the Board may, U 
the address of slIch owner or person is known. C,Buse a notice to be served 
upon him by letter delivered at such sddress or sent by post, or if the 
notice cannot be so served upon him or his address is not known, cause 
a notice to be published in the Official Gazette and also in at least one of 
the principal local daily newspapers, requiring him to remove the goods 
forthwith and stating that in default of compliance therewith the goods 
are liable to be sold by public auction: 

Provided that where all the rates and charges payable under this A.at 
in respeot of any suoh goods have been paid, no notice of removal ahrdl 
be so served or published under thiR sub-section unless two months have 
expired from the date on whioh the goods were placed in ~e custody of 
the Board. 

(g) If Bueh owner or person does not oomply with the requiBition In 
the notice served upon him or published under sub-seotion (1), the Board 
may at any time after the expiration of one month from the date on which 
the notice was so served or published, sell the goods by public a.uction after 
giving notice of the Bille in the manner specified in sections 57 and 58. 

(3) The Central Government may, by Do~ification In the Ofllclal 
Gazette, exempt any goods or das!! of goods from the operation of this 
Moticm..!! 

1&6. Amendment ot leetlan 69, Madraa Act U or 19015.-In sub-section (1) 
til leotion 59 of the Madraa Aot, for the words "The proceeds of every such 
lale" th~ ~·ords. figures and letter "The proceeds of every rale 1,mder section 
a6 or seotion 58A" shall be substituted. 

1&8. Substitution of new lecttODl fOr lectlona MA aDd MB, lIIadru Act 
n of 1905.-For sections MA and 64B of the Madrse Aot, the following sec-
tioDa thall be substituted, namely:-

"64A. Right of Bu",iv07'B of joint or Bet/eral payee. of .ecuTiti68.-(1) 
Notwithstanding anything in section 45 of the Indian Contract Act 1872 
~~~~ , 

" (Il) whe~ any Port Trust security is payable to two or more pel'lODa 
]omtly and elther or any of them dies, the Port Trust security shall be 
payable to the survivor or. survivors of those persons, and 

(b) when a?-y suoh security is payable to two or more personll 
severally and elther or any of them dies, the security shall be pay-
able to t~o survivor or survivors of those persons or to the reprel8D-
tatives ol the deceased or to any of them. 
(~ ThIs section shall apply -whether suoh death occurred or ooOun 

hefore or after the commencement of this Aot. 
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(8) Nothing herein contained ahall afleotany oiaim whioh any repre-

8entative of a deceased person may have against the lIurvivor or aurviTOl'S 
under or in respect of any security ,to which sub-section (1) applleL 

(4) Por the purposes of this section, a body incorporated under the 
Indian Companies Act, Un8 (Vn of 1918), or the Co-operative Booieti81 
Act, 1912 (II of 1912), or any other enactment for the time being in force, 
whether within or without India. relating to the incorporation of aaaocia-
tions of individuals, shall be deemed to die when it is dissolved. 

64B. Power of one of two or more joint holders to grant receipt •. -
Where two or more persons are joint holders of any Port Trust security, 
my one of tboC!e persons may give an effectual receipt for any interelt or 
dividend payable in respect of slIch security, unless not.ice to thfl contrary 
has been given to the Board by any other of the holders. ' 

64C. Indo1lemenfl to be ma.de on Becurity itBell.~ Nowithstanding 
anything in section 15 of the Negotiable Instruments Act, 1881 (XXVI 
at l8A1), no indorsement of a Port Trust security whioh is lnnaferah1e 
by indorsement shall be valid unless mnde by the signature of the ho!der 
Inscribed on the back of the security itself. 

64D. Indorser of Becurity not liable for amountthereol.-Notwitb-
standing anything in the Negotiable Instruments Act, 1881 (XXVI of 
1881), a person shall not by ~eason only of his having indorsed any Porl 
Trust security be liable to pay nny money due either as principal or as 
interest thereunder. 

ME. Impre88ion of signature on 86curities.-(1) The signature of 
the person l1uthorised to sign Port Trust securities on behalf of the 110ard 
may be printed, engraved or lithographed, or impressed by such other 
mechanioal process as the Board may direct on such' securities. 

(9) A signature so printed, engraved, lithogrli:phed or otherwise 1m. 
pressed shall be as valid as if it had been inscribed in the proper hand-
writing of the person so authorised. 

64F. IBBtt6 of duplica.te 86curitieBo-(I) When any Port Trun 
security is alleged to have been lost, stolen or destroyed either wholly or 
In part, and a person claims to be the person to whom but for the loa, 
theft 0." destnlction it would be 1"lyable. he may, on application to the 
Board, and on producing proof to Its satisfaction of the loss, theft or de ... 
tnlction and of the justice of the claim and on payment of the prescribed 
fee, if any, obtain from the Board an order for-

(a) the payment of interest in respect of the seourity said to be 
101t, stoleu or destroyed pending ~e issue of a duplioate securitv: 
md 0 

(b) the iSSlIe of a duplicate security payable to the applicant. 
(2) An order shall not be passed under Bub-section (1) until after the 

illue of the prescribed no~i6cation of the lOBS, theft or destruction. 
(9) A list of the securities In respect of which an order is passed under 

sub-section (1) shall be published in the preecribed manner. 
(4) If at any time before the Board becomes dischr.l"ged undar the 

provisions of this Act from liability in respect of any security the whole 
of which fa alleged to have been lost, stolen or destroyed, such security 
is found. any order passed in respect thereof under this section shall be 
oancelled. 

640. !BStl6 of converted, etc.. securiti6/Jo-(1) The Board may, 
lubject to snch conditions BS may be prescribed, on the application of a 
person claiming to be entitled to a Porl Trust security or securitIes, em 
being satisfied of the justice of the claim and on delivery of the security 



or ... uriiiea reoeipt.ed in th. prescribed manner and on p&y=eni of ... 
prescribed fee, if any, conv~, consolidate or. sub-divide . ~he securi~y or 
Bllouritiea, and issue to the applIcant a new securIty or securitIes accordingly. 

(N) The oonvers~on, oon80lid~tion or Bu~-,diviaion referred io ~ sub-
section (1) may Le lllto a security or secuntles of the same :>r dIfferent 
olaase. or of the same or difterent loanB. 

MH. Discharge in oerlain oasB •. -Noiwithltanding anythiog ID MO· 
tion 10 of the Indian Limitation Aot, 1908 (IX of 1908}-

(I) on payment of the amounti due on a PO" Trust security OD 
or after the date on which payment becomes due, or 

(ii) when a duplicr.:te security has been issued under I8Otion fUJI, 
or 

(iii) when a new security or securities has or have been ialued 
upon cODversion, oonsolidation or sub-division under Beotion 64G,. 

thr. BOll.rd shall be discharged from all liability in respect of the securit~ 
or securities ao p1lici or in plaoe of which a duplicat.e or new security or 
securities has or have been issued-

(a) in the caso of payment-after the lapse of six years from thE-' 
date on which payment, was due; 

(b) in the case of a duplicate security-after the lapse ot Six yean 
from the dllttl of the publication under sub-seotion (3) of seo~ou 64P' 
of the list in whirh the security is first mentioned or from the date 
of . the Isst. pa.yment of interest on the original security, whiohever 
d6.te is later; 

(0) iu the case of a new security issued upon conversion, oonsoJl· 
dation or F;ub-division-after the lapse of six years from tbe date of 
the issue thereof. 
641. Power to make 1Ulu.-(l) The Board may from time to time 

make rules to provide for all or any of the following matters, namely:-
(a) the person, if any, r.uthorised to sign, the mode of affixing the 

oorporate seal and of attestation of documents relating to Port Trud 
securities; 

(b) the manner in which payment of interest in respeot of Pori 
Trust securities is to be made and acknowledged; 

(c:) the circumstances and the manner in which Port Trust securi-
t.ies may be renewed; 

(a) the circums~6.noes in which such securities must be renewed 
before further pnyment of interest thereon oan be olaimed; 

(e) the form In which seourltiea aeUvered for renewal, conver. 
sion, cc.nsolidation or sub-division are to be receipted; 

!f\ the flro?f whirh j" tn be produced by perSQns a.pplying for 
duplicate secuntles; 
. (g) . ~be form ~nd manner of publication of the notifioation men-
t~oned In su~-secbon (2) of section 64F and the manner of publica-
tIon of the hst mentioned in sub-section (3) of that section; 

(~) tIle nature and amount of indemnity to be given by a penou 
applytDg for the pa.yment of fnterestl on Port Trust securitlea allogec1 
to have been wholly or partly lost, stolen or destroyed, or for t,he issut' 
of duplicate Port Trm;t securities: 

(i) the conditions subject to which Peri Trus.· tecn1riflill IDay be 
OODverted, OOllIOlidated or aub-dhidtd • . , 
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(J) the amount. for which .tock certificates may be il6\1ed; 
(If) generally, all matters connected with the grant of dupUoa.le, 

renewed, converted, consolidated and sub-divided securities; 
(I) the fees to be paid in respect, of the issue of ::sHcata seeuri-

~ and of ~e renewal, conversion, consolidation .ub-diviaioD 
of Port 'l'rust securities; 

(m) the fees to be levied in respect of the issue of I.took __ • 
cstes. . 
(2) The power to make rules under sub-section (1) is subject to the 

following conditions:-
(a) A draft of the rules shall be published in two consecutive 

issues of the Officia.l Gazette. 
(b) The same shull have no effect until approved by the Central 

Government * * * and until !Juch approval has also been published in the 
Official Gazette and no rule shall be approved by the Centra.l Govern- • 
ment until fourteen days have expired from the da.te on which th.e same 
had been first published in the Official Guzette of the State. 

(c) • The Central Government may at any time by notification 
ca.ncel any rule published under the provisions of this section. 
64J. Limitation of claims against sinking fund trustees in TIl.peot oj 

BecuritieB iSBued by the Board.-Notwithstanding anything contained in the 
Indian Limitation Act, 1008 (IX of 1908), no claim shall lie against the 
trustees of the sinking fund in respec.t of any security issued by the Board 
after the lapse of six ycars from the earliest date on which demand could 
haVE been made for the payment of the amount due on such security". 

157. Amendment of lection 68, Madras Act U of 1905.-1n section 68 of 
fue Madras Act, for the words "may apply any sums" the words "may, with 
the previous sanction of the Central Government, apply uny sums out of moneys 
which may come into it.s hands under the provisions of this Act and" shall be 
substituted. 

158. Amendment of section '10, Madras Act U of 1905.-1n sub-section 
(1) Ofsection 70 of the Madras Act, for the words "in securities of the Central 
Govemment or in Port 'r1'1I8t securities" the words "in public securities or in 
such other securities HS the Ceutral Government may approve in this behalf" 
.hall be substituted. 

159. Amendment of section '11, Madras Act U of 1905.-8ection 71 of the 
Madras Act shall be renumbared as sub-section (1) thereof, and-

(a) in the said sub-section-
(i) for the words "current value" the words "current market value" 

shRll be substitutpd; 
(il) the words "unless the Central Government specifically 8ano .. 

tions a graduul re!1djustmellt" shall be added at the end; and 
(b) after the said sub-section as so renumbered, the following Bub. 

section shall be inserted, namely:-
"(0) If the cash and the current market value of the securities at the 

m"p.dit of the sinking fund are in excess of the amount which should be 
at its credit, the Accountant General shall certify the amount of this 
excess and the Boa.rd may, with the previous sanction of the Central 
(iovernment.-

(a) withdraw the whole or any part of the certified 8Z0811 in 
whiu .u. the Tru ..... in wha.. nam •• ~. IIiDkia1a ~ II 
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invested under sub-Iection (1) of leotion 70 shaH forthwith transf~ 
securities of the requisite current ma.rket va.lue, or cash and MOun-
ties Of the lequisitlJ (;Uri'ellt market value, to the Board; or 

(b) reduce 01' discontinue the haH-yea.rly oontributions to t.h. 
sinking fund l'e'tuired undet section 6~; or 

, (c) adopt II. combination of these measures." 

160. lIlIIertiOD. of new section '12A in Kadraa Act U of 1906.-A£ter 8~Cti.OD 
i~ Ofthe Madras Act, the following section shall be inserted, namely:-

"72A. Power oj Board to borrow by meanll oj temporary o1Jerdra/~ Or 
otherwiBc.-Notwithstauding anything oontained in this Act, ': the Board 
may borrow moneys by means of ttlmporary overdraft or otherwlSe by pledg-
ing th,e securities held by the Board in its reserve funds Ul' on the seourity; 
of the fixed deposits of the Board in its bunks: 

Provided that such temporary overdrafts or other loans-
(a) shall not at any time have Q longer ourrency than six months; 

and 
(b) shall not be taken without the previous sanotion of the Central 

Oovel'nment, if at .. my time in any year the amount of suoh overdrafta 
or other loans exceeds ten lakhs of rupees: 

Provided further that all moneys so borrowed by temporary over· 
draft or otherwise shlloU be expended for the purposes of this Aot." 

161. Amendment of section 74, Kadru Act U of 1906.-1n section 74 of 
the-Madr,"s Act,- . 

(a) for the word and figures "section 94" the words, brackets, figures 
and letter "sub-section (5b) of section [10 of the Indian Ports Act, 1008 
(XV of 1908)" shall be substituted, 

(b) af.1;er olause (6), the following clauses shall be inserted, namely:-
"(60) the payment of such sums as may from time to time be 

agreed upon by th03 Central Government and the IState Government 
or by the Board aud the State Government as a reasonable contribution 
on account of expenSllS iu connection with the watch and wa.rd 
functions of the harbour police and the police employed for guarding 
tohe docks, warehouses aud other property of the Board; 

(6b) any other cho.rge which ma.y on the application of the Board 
he specially sanctioned by the Central Government or for which the 
BOllord ma,v be· legally liable;", 

162. Amendment o! lectlon '1U, Kadru Act ;a of 1905.-1n ~ub-seotion 
(2) Of section 74.A of the Ma.dras Act, for the words "in the securities of the 
Uentral Government or in Port Trust Securities" the words "in publio seouriti81 
or in suoh other securities as the Central Go\'ernment IDay approve in t.hit 
behalf" shall be substituted. 

183.-lnBerUon of new sect-ions '14:B &Dd 740 in Ka.dra.a Act U of 1905.-
A£tersection 74A of the Madras Act, the followi~g sections shall be inserted, 
namely:- , 

"74B. Board may in"eft in ita own l6ouritill.-(l) For the purpoIeI 
?f any inveBtment which the Board is authorised to make by this Aot, 
It ~hall be ]a~ul for the Board to reserve and set apart any seourities to 
be 16l1ued by It on acoount of any loan to which the oonsent of the Central 
Government has been given, provided that the intention to so reserve and 
let apart suoh seouritiel shall haT. bHn notified AI a oondition to tile 
iIIue at )be 10lQ. 
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(2) rrhe issue of any such securities direct to, and in the names of 
"The ,Trust,ees of the Port of Madras" shall not operate to extinguish or 
('aneel su'~h securities, but every secijrity so issued shall be valid in all 
respects as if issued to, n:nd in the name of, any other person. 

(3) The purchase by the Board or the transfer, assignment or indorse-
ment to the Trustees of the sinlting fund or the Board, of any security. 
issued b'y the Board, shall not operute to extinguish or cancel any such 
seourity, but the same shall be valid und negotiable in the same manner 
'and to the sume extent us if held by, or transferred, assigned or indorsed 
to, any other person. 

. (4) All securities of the Board heretofore purchased by, issued, trans-
ferreQ or assigned to, or indorsed into the numes of the Trustees of the port 
of Madras, or any person on their behalf, and all le<luritiea heretofore 
issued by \-vuy of renowlll, consolidation or sub-division of any such securi-
ties, shall be und shall be deemed to have always been valid and negotiable 
in all respects and in the same manner and to the same extent 8S if held 
by, or issued, transferrell, assigned or indorsed to any other perIQD. 

74C. Power to tranl1foT moneyf from the general account to the pi/.otage 
account and vice versa.-The Board may, with the previous sanction of the 
Central Governmont, apply any sum out of the moneys oredited to the 
general acoount of the Port towards meeting deficits, if any, in the pilotage 
account of the Port maintllint'd under section 36 of the Indian Ports Aot, 
1~8 (XV of 1908). or tra.:ltlft:ll· the whole or any part of any surpluli funds 
in "uch pilotage account to the ge-neral account of the port." 

1M. Amendment of seotion 71S, JIadraI Act U of 1906.-Section 75 of the 
:Ilu~rll.a .\r.~ shall be renu01bcrt'd ltS 84b-section (1) thereof an~ to the said 
!lAction as 80 renumbt'red, the following sub-section shall be- added, namely:-

"(2) Nothing in sub-section (1) shall require fUrther sanction of thfl 
Central Government in the case where the actual expenditure incurred as 
tt cbarge to capital exceed>:! th'J expenditure sanctioned in this behalf b! 
th..l Central Government unless the excess is more than ten per 6t!ln. uf 
the Axpenditure so sanctioned." 

161S. Amendment of I8CtlOn 78, Madill Act U of 1906.-Io section 76 of 
~he Madras Aot,-

o (al for the words "two thousand rupees" the words "ten thousand 
rll}lpeS" shall be substituted; 

(I)) for the words "fifty thOUSlllld rupees" the words "two lakhs of 
rupees" shall be substituted; -

(r,) the following pl'oviso phBll be added at the end, nlmlflly:-· 

"Provided that whpl'e the estimated cost of any new work or 
appliance has been sanctiolled by the Central Government. no expen. 
diture which exoeeds by more than ten per cent. the estimated cost 
so sanctioned shall be incurred by the Board without the prl3ViOUI 
s'lnction of the Central Government." 

166. Insertion of new ~tton 78A b:l Jladru Act U of 1901S.-After flectioD 
70 of the Mndras Act, the following section shall be inserted, Dam",ly:-

"76A. Power8 of Chairman all to exeoution of workB.-NotwfthsttlOding 
anything contnined in section 76, tge Chairman may direct the exeeution 
o{ any work the c.ost of which does not e::«leed five thousand rupees, Bnd -
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may enter into contracts for the execution of such works, and in every 
such case the Chairman shull make a reIJort to the Board at its next meeting 
of any such directions given or contructs entered into by him." 

167. Repeal Of sections 77 and 78, _adr .. Act II of 19015.-8ectiolls 77 
.md 78 of the Madras Aot are hereby repealed. 

168. Amendment of section 79, Madril Act JI Of 19015.-1n section 79 of the 
the Madras Act, for the words "by such auditors us shull, from time to time, 
be appointed by the Central Govel'nment" the words "by the Comptroller and 

I Auditor.General of India at such times and in Buch manner as may be deter-
mined by him" shall be substituted. 

169. Insertion o! new section 80A in lI&draa Act II of 1906.-After section 
SO of the Madras Act, tl1e following section shall be inserted, namely:-

"SOA. Board to remedy defects and irregularities pOinted out in th. 
audit report and Central Government to pass final order8.-(1) The Board 
shall forthwith take into consideration any defects or irregularities that may 
be pointed out by the auditors in their report and shall pass Buch orders 
thereon as the Bt:lard may think fit nnd shall also send a report of the 
8Ction taken by the Board to the Central Government .. 

(2) If there is ~ difference of opinion between the Board Rnd the 
auditors on any point included in the audit report and the Board feels 
unable to accept the recommendation, if any, made by the auditors on 
such point, the matter shall fOll'thwith be referred to the Central Go~m
menl, who shall pass final cl'de."s thereon and the Board shall be bound to 

I give effect to such orders." 
170. Amendment of section 81, Madras Act II of 1901S.-1n section 81 of the 

the Madras Act, for the words "The Auditors" the words "'rhe Comptroller and 
Auditor-General of India" shall be substituted. 

171. Amendment of section 82, Madras Act II of 1901S.-1n sectiou 82 of 
the Madras Act, for the words "in such form" the word", "in such detail and 
lorm" shall be substituted. 

172. Insertion of new MctiODS 88A, 86B and 880 in Madras Act 11 of 
1905.-=After section 86 of the Madras Act, the following sec.tions shall be 
inserted, namely:-

"86A. Re-appropriation of amounts in e8tirnate.-Ruhject to any 
directions which the Central Government may give in this behalf, any Bum 
)f money. or part thE'1 pnf. of w bich the expenditure bas been authoriFle,l 
in dn est.imate for bhe time being in force, finally approved by tbe Centrnl 
Government Blld which hus not been so spent, may at any time be ro-
L\ppropriated by the Boal'd to meet any excess in any other expenditure 
lluth0rised in the said estimate: • 

Provided that no such re-appropriation shall be 
heud of expenditure to anothcr such hl'lad without 
of the Central Government.. 

made from one major 
the previous sanotion 

86B. Submis8ion of account8 to the Central Government.-(l) 'fhe 
BoaId shall .annually, or oftener if directed by the Central Government ~o 
to do, Bubmlt statements of its receipts and disbursements to the Centrnl 
Government in such form and at such time BS that Government may 
(I)·ect-. 

(2) ~ copy of 'all such tltatements shall be open to the inspection of 
the pubbc at, the office of the Board during offine hours on payment of sucb 
fee for each lDspection as ma;v nC'm time to time be fixed by the Board. 
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860. No e:cpcnditure above five thousand rupeeB to be incurred unleB~ 

slinctioned in estimak-(l) Subject to the provisions of section 86A, no 
sum exceeding five thousand rupees shall, save in cases of pressing emer-
g(:ncy, be expended by, or 0.1 behalf of, the Board unless such Bum is 
included in some. estimate at the time ill force which has been finally 
dppl'oved by the Central Government. 

(2) If any sum exceeding five thousand rupees in amount is so ex-
pendlld on a pressing emergency, the circumstances shall be forthwith 
report,ed Ly the Uhairman to th" Central Government together with an 
pxplanat:on of the WIly ir. whieh it is proposed by the Board to cover such 
extra expenditure. ,. 

173. Amendment of section 87, Madras Act II ot 1905.-In 
to section 87 of the Madras Act, for the words "fifty thousand 
words "two lakhs of rupees" shall be subRtituted. 

the r,rov iso 
rupees" the 

174. Substitution of new section for section 88, Madl'a. Act n ot 1905.-
Forsectiull AS of th'e l\Iadl'G( Act, tho following section shall ·be substituted, 
no.mely;-

"8S. Pousr oj Ohairman as to contractB.-Tbe Chairman may, on 
behalf of the Board, enter into any contract or agreement whereof the 
value or amount shall not sxceed five thousand rupees, in such manner 
and form ,as, according to the law for the time being in force, would bind 
him if such contract or ngreement were on his own behalf; but every 
other contract and agreement on behalf of the Board sha.ll be in 
writing, and shall be signed by the Cho.irman and by two other Trustees 
and shall be sealed with the com mOll seal of the Board. No contract or 
agreement not executed as is in this section provided shull be binding on 
the BoaTd." 

176. Amendment of section 89, Kadras Act II ot 1906.-To seotion 8s) of 
the ~lddras Act, the follov;;irJg pl'ovi,w shall be added, namely:-. 

• ',Provided that JlO settlement shall be made under this section without 
Ih", pevious sanction of the Central Government if such settlement 
involves the payment by the Board of a sum exceeding twenty-five thousand 
rupees. II 

178. Insertion of a new section 89A In Madras Act n ot 1906.-1n Chapter 
IX, after section 89 of the :Modras Act, the follO\ving section shall be inserted. 
nnmely:-

"S9A. Writing off oj l08ses.-(1) t5ubject to such conditions as may 
he spcf'ified by the Central Government, where the Board is of opinion 
that any amollnt due to, or any loss, whether of money or of property, 
incurred by the Board is irrecoverable, the Board may, with the previous 
approval of the Cent,ral Government, sanction the writing off finally of the 
~~~~~: . 

Provided that no such approval of the Central Government shall be 
necebsary where such irrecoverable amount or loss does not exceed, in finy 
indivirlulll 'lase, two thousand and five hundred rupees or, in the r..ggregate 
in anyone year, fifty thousnnd rupees. 

(2) Notwithstanding anything contailled in sub-section (1), where the 
ChfJirman is of opinion that any amount due to, ar any loss )Vhetber of 
money or of property incurred By the Board is irrecoverAble, the Chairman 
mn,v sanction the writing oc fina.lly of such Hmount or loss, pl'O'Vided that 
flllCh amount or loss does not exceed, in any individual case five hundred 
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l'UPCtlli or, in the aggregate in anyone year, ten thouSluid rupees; . a..nd 

i ill every such case the C!lairmsn shall ma.ke a. report to the lloard glvmg 
I reasons for such sanction." 

171. Amendment of' lectlon 90, Madril Act IJ of 1906.-1n section 90 of 
tho Madrlls A'.lt, the words "and aJl fees for pilotage shall be paid to tbe Hoard" 
libnll be omitW.; 

1'18. B.epeal Of aectloDa 9S aad. H, Madraa Act II of 1905.-Seciliol1s 93 
and 94 of the Madras Act are hereby repealed. 

1'19. Subatitution of new I8cUcm for aeotiOll 96, llad.ru Act U 01 1906.-For 
section 96 of the Mad1'808 Act, the following section shall be Bubstituted, 
11amely:-

"96. Approval and publication of bye-laws.-(l) ~o bye-law or 
a1teratictl or revocation of a bye-law shall have effect until the sume hall 
been approved by the Central Government .. 

(2) No bye-law or alteration or revocation of a bye-law shall be 
approved by the Central Government until the same has been pt!blished 
for two weeks successively in the Official Gazette and until fourteen days 
have expired from the date 011 which the same had been Brst published in 
that Gazette." 

ISO. SubltltutlOD oJ new IICtion fOr lecqOll 101, Kadru Act II of 1906.-
.I!'or section 101 of the Madras Act, the following section shall be substituted, 
,lIamely:-

"101. Pe18on. employed under this Act to be public .ervants for certa.in 
purpo,e, .-Every person employed under this A?t shall, for the purposell 
of sections 161 to 171 (both inclusive), 184; 185 and 409 of the Indiau 
Penal Code (Act XLV of 1860) and for the purposes of the Prevention of 
Corruption Act, 1947 (11 of 1947\, be deemed to be a public servant within 
the meaning of section 21 of the said Code." 

181 • .Amendment of '"'ion 106, IIadru Act ;II of 1906.-ln soction 105 
of the Madraa Act, for the words "and the sa.id sum shall, on the application 
of the Board," the following shall be iiubstituted, namely:- . 

"or where any emp1c.Jee of the Boa.rd has, subject to such conditions as 
may be laid down by the Board, been generally or specially authol'1&ed 
by the Board in this behalf by such employee, and the said sum shaJl on 
application by or on behalf of the Board." 

182. Insertion of new section l09A In lIadraa Act U of 1906.-After sec-
"uti 'IIB of thE Madrl.L8 Act, the following section shall be inserted, namely:-

"l09A. Application of certain provision. of the Act to aircraft.-The 
provisioDIl of sections 86, 39, 42, 43, 60, 61, 62, 95 106 107 and 111 sball 
I~pply ill relation to all aircraft making use of the' Port' while on water aa 
they apply in relation to vessels." 

188. Insertion of new IICtlOU 111A and lllB In Madraa Act II of 1906.-
~~ftersection 111 of the Madras Act, the following sections shall be inserted 
oamely:- ' 

"lllA. PaW6! to 6vi~t certai~ person. from the premiee. of the 
Board.~l) No~w~thstandlDg anythlDg contained in any other law, if the 
Board lD ex.erClse of the powers conf4!rred on it by regulations made under 
this Act cancel the allotment of any permises made to any employee of the 
'Rnard, the Board may, by !lotice i~ writing, order such allottee or any 
"thel' IltlrBOn who ma.y be 111 O(~upl\tiol1 of the whole or any part of 
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the premises to vaoate them and deliver the same to the Board or a person 
appointed by the Board itl thut belraU within such period as mB.y be speoi-
tied in the notioe. 

BzpZanation.-For the purposes of thiB seotion, "premises" meaDI 
&ll'y building or part of abuilding and incIudes-

(0 the gardens, grounds and outhouses, if any, appertaining to 
auch building or part of a building; 

(ii) any fittings affixed to such building or part of a Imilding for 
the more bene613ial enjoyment thereof; and 

(iii) any furniture, books or other things belonging to the Board 
an.l found in auch 'building or part of a. building. 
(2) If any allottee or other person refuses or fails to oomply with an 

order made under Bub-seotion (1), any presidency-magistrate or magistrate 
of the first alau may, on application made by or on behalf of the Board, 
order any police offioer, with proper o.ssiatance, to enter into the premises 
and eviot any person from, and take possession of, the premises and to 
deliver the same to the Board or a. person appointed by the Board in that 
b.:.ha1f and the police officer rna), for thflt purpose, use such force as may 
be neceallR'Y. 

(3) Any such notice as is referred to in sub-section (1) may be served-
(a) by delivering or tendering it to the allottee or any other per-

son who may be in occupation of the whole or any part of the premises, 
or. 

(b) if it eannot be so delivered 01' tendered, by affixing it on the 
outer door or sorne othel' conspi('uolJl:I part of the premises, or 

(r;) by registered post, 

lllB. Annual admiuilltration rep01'I of the }'ort.-As soon as may he 
after the first day of April in every year and not later than such date as 
may be fixed in this behalf by the Central Government, the Board shall 
submit to the Central Government a. detailed report of the adnlinistration 
of the Port during the preceding year ending on the thirty-first day of 
March in such form as the Central Government may direct." 

184. Amendment of sectlon112, Kadru Act n of 1905.-In section 112 
of the Ma.dras Act, for t·he words "o.s may be called for by the Central Govern-
ment for the purposes of this Act" the words "relating to the work of the 
Board under this Act as may, from time to time, be called for by the Central 
(JOVf!mment" shall be substituted. 

186. Subat.ltutton of Dew section for section 118, Madras Act II of 1905.-
,For section 113 of the Mauras Act, the following section shall be substituted 

I ' , !.lame y:-
, "113. Power to supersede the Board.-(l) If, at any time, the Central 
Government is of opinion- ' 

(a) that on account of a grave emergency, the Board are unable to 
perform the duties imposed on them by or linder the provisions of this 
Act or of any other law, or 

(b) that the .Do~rd have persistently made default in the perfor-
m~llce of the dutleA lJupoRed upon them by or under the provisions of 
thiS Act or of any other law and as a result of such dfault, financial 
position of the Board or the administration of the Port has greatly 
deterioro.ted, 
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the Central Government lllay, by llotificlltioll in the Official Gazette, super-
sede the Board for slich period, lJot exceeding six lllonths fit a. time, as 
IQUY Le specified ill the notification: 

Provided that before issuing a l1otificu,tion under this sub-section for 
reasons mentioned in clause (b), the Central Government shall give a 
reasonable time of not less thllll three months to the Honrd to show cause 
why the Bqa.rd shoulrl not be supel'seded und shall eonsider the explana-
tions and objectionR, if any, of the Board. 

(B) Upon the publication c4 a notification under sub-section (1) super-
seding the Board the following consequences shall ensue:-

(a) all the Trustees shall, as from the date of supersessioll, vacaw 
their offices as such Trustees; 

(b) all the powers and duties which may, by or lInder the pro-
visions of this Act or of any other law, be exerCIsed or performed by 
or on behalf of tho Board, shall until the Board are reconstituted under 
clause (b) or clausEI (c) of sub-section (8) be exeroised and performed 
by such person or persons as the Central Government msy direct; 

(c) all property vested in the Board shall, until the Board are re-
oonsUtuted under clause (b) or clause (c). of sub-seotion (8) vest In the 
Central Government, 
(3) On the expiration of the period of supersession specified in the 

notification issued unuer sub-section (1), the Central Govel'l1ment may-
(a) extend the period of superse"sion for such further term, not 

exceeding six months, as it may consider necessary, 01' --

(b) reconstitute the Board hy fresh appointmeJ;lt and fresh election, 
and in such case, any persons who vacated their offices under clause (a) 
of sub-sectioD (2) shall not be deemed disqualified for appointment or 
election, as the case ,may be, or 

(c) r,e-constitute the Board by appointment only for such period 
as it may consider necesSllry and in such a case, the persons who vacated 
their offices under clause (a) of sub-section (2) shall not be deemed dis-
qualified for such appointment merely because they were Trustees 
when the Board was superseded : 
Provided that the Central Govemment may at any time before the 

expiration of the period of supersession, whether as originally specified 
under Bub-section (1) or aB extended under this 8Ilb-sectiop, take action 
under clause (b) or clause (c) of this Bub-section. . 

(4) The Central Government shall cause -a notification issued under 
sub-section (1) and a full report of any action taken under this section and 
the circumstances leading to such action to be laid before Parliament at 
the earliest possible opportunity." 

CHAPTER V 
AMENDMENT OF AOT XV OF 1908 

186. AmendmeDt of aectloD 8, Act XV of 1908.-1n se'3tion 8 of the Indian 
Porfi6 Act, 1908 (hereinafter in this Chapter referred to at; the Ports Act),-

(a) in clause (.e),-
(i) after the words "any vessel" the words "or any aircraft making 

USe of any port" shall be inserted; 
(ii) after the words "harboUl' master," the words "of the port" 

shall be inserted; 
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. (iil) the words "or the aircraft, as the oase may be" shall be added 

ut the end; , 
(b) in clause (7), after the word "convtlyunce" the word "mainly" 

shall be inserted. 
187. Amendment of Mctton 6, Act XV of 1908.-1n clause (k) of sub-sec-

tion(1f of section 6 of the Ports Act, for the words "passenger vessels" the 
word "vessels" shall be substituted. 

188. Amendment of section 86, Act XV of 1908.-To section 35 of the 
Ports Act, the following sub-section shall be Rdded, namely:-

"(3) The Government may, in special cases, remit the whole or any 
portion of the fees chargeable under sub-section (1) or sub-section (2)." 

189. Amendment of section 86, Act XV of 1908.-1n section 36 of the 
Ports Act,- , 

(1) to sub-secti.m (.9), the following proviso shall be added, namely:-
.• Provided that the port fund account for any port may, if so 

authorised under the provisiolls of any Act relating to suoh port, be 
merged with the general account of that port, and in such a case, the 
provisions of sub-section (6) shall not apply and the provisions of 
Huh-sections (4) and (5) shall have effect as if for the words "the port 
fund account of the port" therein, the words "the general account 
of the port" had been substituted."; 
(.9) for clause (a) of sub-section (4), the following olause shall I)e substi-

tu ted, namely:-

"(a) fines other than those creditable to the pilotage account of 
thtl port under sub-section (-Sa) "; 

(3) after sub-seotion (5), the following sub-seotions shall be Inserted. 
namely:-

"(Sa) All fees charged for pilotage at any port subjeot to this Act 
and all fines and penalties levied under the Act or under any other 
Aot relating to the port from pilots or other persons employed in the 
pilot service other than fines and penalties imposed by a. court, shall 
be credited to a distinct account to bo called the pilotage aocount of 
the port. 

(.5b) All sun'ls so oredited to the pilo.tage account may be applied, 
in suoh proportions as the Government may from time to time direot, 
to the following purposes, namely:-

(a) the purchase and maintenance in repair of such vessels, 
and the supply of such materials, stores or other things as the 
officer or body appointed under sub-section (.1) may deem 
it necessary to purchase, maintain or supply for the effioiency of 
the pilot service; 

(b) the payment of the salaries, wages and allowances of 
pilots and other persons employed in the pilot service or in the 
supervision thereof; 

(e) the payment of pensions, retiring gratuities, compassionate 
allowances or honuses to pilots Qnd other persons engaged in the 
pilot service, and of the contributions, if any, duly authorised to 
be made in their behalf to ally provident fund or welfare fund ~ 
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(d) the plltymen~ of pensions, gratuities and oompNsionate 

allowances granted by the officer or body ap~oiuted ,;,nder s~b. 
section (Z) to pilots aud other persons engaged 10 the pIlot serVIce 
who have been injured in thtl execution of their duty and to the 
8urviving relatives of pilotR and <-,her persons so engaged w~o 
have been killed in the execution of their duty or who may dIe 
while still in the servictl of sllch officer or body; 

(e) the provision of educational. recreati?nal and. other a~eni. 
tiel' for pilots and other persons employed In the pIlot bcrVlOe; 

(f) the puyment of contributiol1l1 01" ~propriations to 1IoIl.y 
special fund or funds established under the provisions of any other 
Act relating to the port to which the officer or body appointed 
under sub-seotion (1) oonsider:s contributions or appropriations 
should be made from the pilotage account; 

(9) any other expenditure which may, with the previous 
sanotion of the GoYernrnellt, be incurred in respect of the pilot 

service. 
(5c) If the officer or body appointed under sub-section (1) at any 

port is also the I\uthority responsible for maintaining the general aocount 
of the port, then notwithstanding the absence of any provision in that 
behalf in the Act under which such general account is maintained. such 
officer'or body may, with the previous sanction of the Government, 
apply any sum out of the moneys credited to such general account 
towards meeting defioits. if any, in the pilotage account of the port, 
or tnmder the whole or any part of any surplus funds, in the pilotage 
Bcoount to the general account of the port"; 
(4) in sub-section (6), after the words "port fund account" the words 

"or of a pilotage account" shall be insert.ed. 
190. Insertion of new sectIon 6S0 in Act XV of 1905.-After section 68B of 

tbe Ports Act, tbe following section shall be inserted, namely:-
"68C. Application of certain provisions of the Act to aircraft.-(l) The 

provisicns of sections 6, 18 to 16 (both inolusive), 18, 21 and 28, lub-
seotion (S) of section 81 and sections 88, 84, 8lS, 89, 42 to 48 (both in. 
clusive) and 65 shall apply in relation to all aircraft making use of aD1 
port Ilubject to this Act, while on water a8 they apply in relation to 
vessels. 

(2) No such aircraft shall enter or leave any port subject to this Act, 
exoept with the permission granted by the Conservator of the Port or by 
suoh othel' officer n~ may be authorised in this behalf by the Conservator." 

CHAPTER VI 
AMENDMENT OF ACT XXXIIT OF 1948 

191. SubstItution of !leW section 7, Act XXXIII of 1M8. --For section 7 
of the-Calcutta Port (Pilotage) Act. 1948 (hereinafter in this Chapter referred 
to RS the Pilotage Act), the following section shall be substituted, na.mely:-

"7. Pilotage fees and fineR and penalties levied under the Act.-
All fees for pilqtage and all fines nnd penalties levied under this Act from 
pilots or other persons employed in the pilot service except fines and 
penalti.es. impos?d by a court, ~hall be accounted for a~d expended by the 
CommiSSioners In accordance WIth the provisions of section 86 of the Indian 
Ports Act, 1908 (XV of 19(8). If 

192. Repeal of section S, Act XXX1II of 1948.-Section 8 a£ the Pilotage 
Act is hereby repealed. 
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183. Amendment 01 .ctloD. 9, Act xxx'lJ 01 IH8.-In laotion 9 of sae 

Pilotage Aot,-
(a) after the words "to apply" the words "any SUID out of" ahall be 

inserted; 

(0) after the w~ "pilotage account" the words, figures, brae.kets 
and letters "main.med under seotion 86 of the Indian Ports A'!t, lOOtJ 
(XV of 19(8)" shall be illserted; 

(0) for the words "part of the surplus funds in the pilotage account" 
the words "part of the surplus funds, if any, in such pilotage account" 
shall be substituted. 

IN. BubllUtut40a 01 ILIW l8O'Ioa for IICtion 10, .A.ot '1"" "I of IHB.-For 
section 10 of the Pilotage Aot, the follOwing section shall be substituted, 
namely:-

"10. Applioation 0/ oertain provision8 of Bengal Aot 111 01 1890.-
Seotions 18, 19, 24B, 29 to 84 (both inolusive), 47 to 54 (both inolusive). 
ISIS, 57, 58 and 69 to BOA (both inolusive) of the Calcutta Port Aot, 1890 
(Bengal Aot ITl of 1890) are hereby incorporated in this Aot subject to the 
following modifications, namely:-

(a) that the references in the said sections to the Caloutta l'ori 
Aot, 1890 shall be taken 8S referenoes to this Act; 

(b) that ~ olause (b) of section 19, for the words "the tolla, dues, 
rates. rents and charges" the' words "the pilotage fees" shnll be 
substituted; 

(0) that the proviso to sub-section (9) of section 80 shall be 
omitted; 

(d) thai in sub-section (1) of section 84, the words "the Deputy 
Chairman or to" shall be omitted; 

(6) that sub-seotion (9) of section 84 shall be omitted~' 
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